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THE MULTI-STATE CO-OPERATIVE SOCIETIES ACT, 1984

No. .51 or 1984

[18th August 1984. ] |

An Act to consohdate and amend the law relatmg to co-operatwe .

“societies with objects not confined. to one State and serving. the
interests of members in more than one State.

Be it enacted by Parliament m the Thlrty-ﬁf,th Year of the Repubhc*
of India as follows cio : . o

CHAPTER I

; PRE:.IM:NARY' _ _ A _
1. (1) Thls Act may be called the Multl-State Co-operatWe Socletles Sbort
: : _ , _  title,
Act 1984 s _ : oo B . . - extent
B ’ R . and:.com-
@ It extends to ‘the whole of India. A R ‘mence~

: : : ment. -
(3) 1t shall come into force- on such date1 as the Central Government- N

~ may, by not1ﬁcatxon in the Oﬂiclal ‘Gazette, appomt.

' 2. This Act shall apply to— e B . Applica-

(@) all co- operauve societies, with objects not- confined to ome
State, whlch were mcorporated before- the commencement of thls

. At : : o

{i) under the Co-operatlve Sometles Act, 1912 Og

- (4) under any other law relating to co- operatlve socnatles
in force in any State or in pursuance of the Multi-unit Co—
operatwe Soc1et1es Act 1942

and the regxstratmn of wh1ch has not been cancelled before such
commencement and

(b) a11 multi-State co-operative societies

b S e

I 16th S°ptember 1985, vide Notlﬁcatlon No. GSR 737 (E), dated 16 9—1985, Gazette.
of - Indla, Extra- ordmary, 1985, Part II, Section 3(1)

. o 41;'-_
3 Law—54, . ’
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3. In this Act, unless the. context otherwise requires,

(a) “board” means. the board of d1rectors or the govermng body

- of a multi-State co-operatlve society by whatever name called, to
which the direction and, control of the management of the a.ﬂalrs of

the soc1ety is entrusted

(b) “bye -laws” means the: bye-laws for the tlme being in force’ )
- which have been du1y régistered under this Act and includes amend-.' :

" ments thereto which have been duly registered under this Act

(c) “Central Registrar” meang the Central Registrar of  Co-
’ operativ'e Sbcieties ‘appointed under sub-seetion (1) of section 4 and
- includes any oﬁicer empowered to exerc1se the powers ot the Central'»-'_ ’

s Regmtrar under sub-section - (d) of that - sectxon

(d) “Chlef Executive” means a Chxef Executlve of a multl-State
.€0- operatlve soc1ety appomted under sectun 44

(e) “co- operatlve bank” means a multl-State co-operative -

- soc1ety which undertakes bankmg bus1ness,

= Reglbt.rar balanced on any other day, the year endlng on such day,-_'

 person. admltte_d to membershlp after such registration in accordance

() “c ,o-ope_ratrve prlnc;ples” means athe co_-operative _princ,iples,v'

specified in the First Schedule;

Multi-State c?o-opém’twa S‘ociét-iés j  [Act 5

R ()] “CO-‘operative society” ‘means a*society' registered or ‘déemed -

"to be- registered under any law relatmg to co- operatlve socigties for

the time bemg in force in any State

(h) “co- operatwe year” in- relation to any. multl-btate co—_»"
'0perat1ve society or class of such sometles means the year endmg

on the 30th day of June and where the accounts of such s001ety or
" class of such societies are, Wlth the prevmus sanction of the. Central

(O] “Depos1t lnsurance Corporatlon” . means " the_ Deposn -
Insurance and, Credlt (.zuarantee Corporatlon estabh3hed under -

'section 3 of the Deposlt Insurance Corporatlon Act, '1961;

(3) “member means a’ person ]ommg in the. apphcatmn for the
reg1$trat10n of a. mul’tl—State co-operative society' and gi_ncludes a

with the provisions of this Act, -the rules and the bye-laws;.'

: (k) “multi-State co- operative 'sbciety” means a society -registered

or deemed to be reg1stered under thls Act and lncludea a national -

co-operatlve soclety, !

Q@ “multl-State co—operatlve somety W1th 11m1ted hablhty” .

means a soc1ety havmg the 11ab111ty of its members 11mlted by its

bye -laws to the amount if any, unpald on the shares respcctwely, .

47 of 19
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~ held by them or to such amount as they may, respectlvely, thereby :

- oF 19847 ' Muli‘it-.S'tate Co-operative Societies ' - .' 41 3

undertake to confribute to the assets of the soc1ety, in the event of .-

its being wound up;

. (m)- “n'atlonal co- oper'ative society” means a multi- State co-
operative . society specified in the Second Schedule,

(n): “notlﬁcatlon” means a not1ﬁcat10n pubhshed in' the Ofﬁcml -

v"Gazette, IR } -

(o) “ofﬁcer” means a presxdent vice- presldﬂnt chairman vice—
chairman, managlng director,” secretary, manager, member of a
board; treasurer, liquidator, an administrator appointed - under

q P

sectlon 48 and includes any other. person empowered under thls"
Act or the rules or the byeJaws to give directions in regard to the

busmess of a multl State ‘co- Operatxve society; -

_ / (p) “prescrxbed” means prescrlbed by rules

Rl

(q) “Reserve- Bank” means the Reserve ‘Bank of Ind1a con- -
stituted under the Reserve Bank of Indla Act 1934;

('r) “rules” means the rules made under this Act,

CHAPTER II

CENTRAL REGISTRAR AND REGISTRATION -OF SOCIETIES

4 (1) The Central Government may appoint a person to be the

.'Central Registrar of Co-operative Societies and ‘may appomt such other
_ persons as it may. think fit to assist the Central Regmtrar

(2) ‘The Central Government may by notlﬁcatzon dn"ect that any'
power exerc1sab e by the Central Registrar under this Act (other than-
the power of registration of .a. multi-State co- -operative 50c1etv) shall in-
rélation to- such society, -and -such matters as may be spemﬁed in the
notification be exercisable also by any other officer of the Central Gov-"
ernment or of a State Government .as may be authorised by the Central

, Government Subject to 'sueh' conditions as may beifspeciﬁed .'rhe'rein°

Prov1ded that no ofﬁcer of a State Government shall be empowered
to exercise 'such power in relatlon to a natlonal co- operatlve sometv

_ Prowded fu ther that ‘no ofﬁcer of a State Government below the
rank of the Registrar of Co-operative Sometles shall be empowered. to

~exefcise any power exercisable by the - Central Regrstrar under _section 87.

5 (1) No multl-State co- operatlve somety shall be reglstered under

‘thls Act, unless the main objects of the society are to serve the 1ntnre¢*

of members in more than ‘one qtate

(2) Su’b]ect to the pI‘OVlSlOl’lS of sub- sectlon (1), ‘a: multi- State co-
onerative socrety, Wthh has as its Ob]eCtS the promotron of the economic

with the co-operative principles or a multi-State co-operative society

Central
Regis-
trqr

Multi- , -
State co- .
Operatlve
Oc‘etles

" which

‘may be

. T‘,eg*,g.'tef-
and social betterment of its members through mutual aid in accordance -
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estabhshed with the ob]ect of facllltatmg the - operatlons of other “such
‘societies or of co-operatlve soc1et1es or of both may be registered under
thls Act. ‘ :

(3) The word “L1m1ted” or “its eqmvalent in any Indlan language -
_ shali be suffixed to the name. of every multi-State co-operative society '
- reglstered under this Act with hmlted 11ab111ty . N

Applica- 8. (1) For. the purposes of reglstratlon of a. multiState'co operative '
" tion for -

::ﬂftraf Reglstrar m such_ form and thh such partlculars as may be’ prescribed,

(?) The apphcatlon shall be signed-—A

(@) in the case’ of a multi-State co-operatwe soclety of whlch all
the members are individuals,' by at least. ﬁfty persons from each of
the- States concerned : :

(b) in the case- of a multl—State co-operatlve somety of which

o the members ‘are co-operative societies, by duly -authorised represen-

tatives on behalf of at least two. such soc1et1es as are- not reGlstered .
‘in the same State; and ‘

society under this Act, an application shall be = made to the Central

(c) in the case of a multl—State co- operatwe somety of which A
.. another - multl-State co-operative . society and other co-operative - -

- societies .are members,. by duly authorised representatwes of -each of .
such societies : '

Provided that not le"ss than two of. the’ co- operat1ve‘ "societies_ -

- ,.-Jreferred to in clause (b) or clause’ (c), as the case may be, shall be_
such as are not registered in the same - State i ’

(3)- The applicatlon shall be: accompanled by :Eour copies of the-" : -
proposed bye-laws of the multi-State co—operatlve society  and the persons -
bvwhom or on whose behalf such application is made shall furnish such-

mformatmn in regard to the soclety as the Central Reglstrar may 1equ1re s

A ,J N

‘Reglstrd- | o1 (1) I¢ the Central Reglstrar is satlsﬁed—-'
tion. . ] .

A (a) that the apphcatlon comphes with the prov1s1ons of this Actr
and the rules; R . : '

() that the proposed multl-State co- operatlve somety satisfies
the basic criterion that its -objects are to serve the 1nterests of
h rnembers 1n more ‘than one State; : '

‘ (c) that there is- no other multl-State co- operatlve society
' hav1ng 51m11ar area of operatlo‘n and- 1dent1cal ‘objects; .- g

. (d) that the proposed bye-laws are’ not contrary to the pro—.._:
. visions of th1s Act and the rules and ~

7_ (e) that the proposed multi State co- operat-ive'- society' has
'reasonable piospects of becomlng a v1able unit, : ’

he may reglster the- multi State €o- operatlve society and {ts bye-laws '
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“{2) "Where ‘the Central - Reglstrar refuses to register a-multi-State
co-operative soc1ety, he shall commumcate the order of refusal togetner
with the ‘reasons therefor, to such number of the apphcants and in such

. manner as may. be prescr1bed

(3) The appl1cat1on for A registration shall be dlsposed of by the.
* Central Registrar, within a period of six- months from' the date of recelpt
thereof by+h1m :

Prov1ded that 1f ‘the Central Reg1strar is unable to dispose of the
_ apphcafmn within the period aforesaid, he shall make -a report to the
Cenfral Government statmg therein the reasons. for - his inability te-
'do S0, and the Central Government may allow him such further period
or perlods as is- cons1de1ed necessary to dispose of such appl1Cat1on

8, Where a m’ul‘1—State co~operat1ve soc1ety is reg1stered under this
Act, the Central Registrar shall issue a certificate of régistration signed
by him, which shall be conclusive ev1dence that the- society therein mens;
. tioned is duly registered under this: ‘Act, unless it is proved that the

~ registration of the society has been cancelled

9, (1) No amendment of  any bye—laws of a mulu-State co-operativé
society shall be- vahd unless such amendment has been reglstered under
'-thlsAct : _— . R IR T

: (2) Every prcposal for -such amendment shall ‘be forwarded to the A
Central Registrar and if the Central Reglstrar is_satisfied that - the
N proposed amendment-- :

Tules;

(b) does not conﬂlct w1th co- operatlve pr1n01ples and

(c) will nromote the economic mterests of the members of the
mult1-State co- operatlve society, :

“he . ‘Tdy register the amendment W1th1n a perlod of six months from

the date of rer'elpt thereof by -him:

Prov1ded that 1f the Central Beg15trar is unable to register the amend-

" ment within the period aforesa1d he shall make a report to the Central

Registra-

-tion certi-
-ﬁcate.‘ )

-Amend- '

ment of

‘bye-laws"
‘of a
- multi- -

State ¢o= -+
operative
society. - .-

(fz) is not contrary to ‘the prowsmns of this Act or of . thel

Government. stating therein’ the reasons for his inability to do so, and -
the Central Government may allow him such further perlod or perlods o

" as is considered necessary to- regls'(er the amendment

(3) The (,entral Reglstrar shall forward to the mult1—State co-opera-

tive society a copy of the registeréd améndment - together with a certl-_‘h,;V
ficate signed by him and such certificate’ shall be concluqlve ev1dence

.that the amendment has been duly reg1stered

Ty Wnere the Central Registrar refuses to reglster an. amendment;f'

B of the _bye-laWs of a multi-State co- Operatlve society, he shall communi-

cate the order of refusal together with the reasons therefor to the Chief

. Executive of the society in the manner prescrlbed within seven davs
from the date of such refusal.’ .
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10. An amendment of the bye-laws of a multi-State co- operative
society shall,. unless it is expressed .to come into operation on a parti-
cular day, come into force on the day on which 1t is registered,

11,7 (1) A multi- State co-0perat1ve SOClety may, by an amendment of
its bye-laws, change its name but such change shall not affect any right
or obligation of the multi- -State co-operative - society or of -any of its

“members or past members, and any legal proceedings which might have

been continued or commenced by or ‘against the multi-State co-operative
society by its former name may be contlnued or commenced by or. agamst

_its new name,

2) Where a mul’u—State co- operatlve somety changes its name, the
Central Reglstrar ‘shall ‘enter: the- new name on the reg1ster of mult1-

- State co-operative societies in place of the former name and shall amend-

the cerhﬁcate of re0‘1strat10n accordmgly

12 Every mu1t1 State co- operatWe soc1ety shall have a pnncrpal place'

- of business and an address registered in the manner prescribed to which
- all 'notices” and’ commun1cat1ons may be sent and - any change in the
. principal place of business of a multi-State co-operative society shall be

1o made with the prevmus approval of the Central Reglstrar

- Uab@l}}y;,_'%
shall e reglstered after the commencement of this Act:

13 1y No multi-State': co—operatwe society With un11m1ted 11ab1l1ty'

Prov1ded that where a multi-unit co&operatlve society w1th unhmlted

- 11ab1lity was functioning before . the commencerhent of this Act, such

a society shall exercise the option within a per1od of one year frorn such

commencement either to continue to functlon as such or to convert jtself-

inte a multi-State co-opérative soefety with limited liability by followmgr

' the procedure spemﬁed in sub-sections (2) to (4).

() Sub]ect to the provisions of this Act and the rules, a- mu1t1-umt I
co-operative society may, by an amendment of its bye-laWs change the' '

' - oxtent of ifs liability.

(3) When a multi-unit co-operative society has passed a resolution

" to change the extent.of its liability, ‘it shall give notice thereof i in writing -

to all its members and creditors, and, notwithstanding anything contained

_in-the bye-laws or contract to the contrarv, any member or creditor. shall,

during the period of one month from the date.of service of the notice

* upen him, have the option of w1thdraw1ng hlS shares, deposlts or loans,

" affect unfrll e1ther—~'

- as the case may be.

" {4) Any: member or- credltor who does not exercise his optlon w1th1n S
the period specified m sub- section;. (3) shall be deermed- to have assented =

to the change,

(5). An amendment of a bye~1aw ot a multl-umt €o- 0perat1ve soc1ety '
chang‘lng the extent of 1ts 11ab111ty sha]] not be redlstered or shall not: take :

(a) the assent thereto “of a]l members and cred1tors has been

bltamed or i

B
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(b) all claims of members and- crechtors who exercise the’ opmon, §

referred to in sub-section (3, within the penod specified therem have
been. met in full or 0therw1se satisfiedi: :

14 (1) A multl-State co—opexatwe souety may, with the prior con-~
sultation of the Central Registrar and by a resolutlon passed by a
AmaJonty of not- less than two-thirds of ‘the members present and voting
Sata general meetmg of the somety held for the purpose,—

(a) transfer itg assets and 11amht1es in- Whole or in part to any .
other multi-State co-0perat1ve society or co-operative soclety;

(b) divide lt‘aE:lf into two or _more multl—btate co-operative
~ Ssocieties;

(c) divide 1tself lnto two or more co—operamve sometles

_ ) Any two .or more multi-State co-operative sometles may, with
" the prior consultation of the Central Registrar and by a resolution passed

‘by a-majority of not less thail two-thirds of the members  present ~and .

-voting at a general meeting of each such soclety, amalgamate themselves
and form a new. multl-State co-operdtive society.

(3) The resolutlon of a multletate co—operatwe SOClety under sub-

sectlon (1) or sub-section (2) shall contaln all particulars of the transfer '

or d1v131on or amalgamatlon .as the case may, be:

Provided that in the case of a co-operative bank, the Central Reglstrar ‘

: .‘sha]l not .accord approval to any such resolution W1thout the prev1ous
" sanction in writing of the Reserve Bank.

(4) When a multi-State co-ope,ratlve society has passed a resolutmn

Amalga-
mation or
transfer

. of assets
and

liabilities

or division = -

of multi~
State<co- -
operative-

socieities,

Leieir

under sub-section (1)  or subrsection (2), it shall glve notice thereof in

_ertlncr to. all the members and creditors and, notw1thstand1ng anything

contained in the bye-laws or contract to the contrary, any member or

- creditor, shall, during the period of one month of the date of service of

_ the notice upon him, have the optlon of w1thdraw1ng his shares deposﬂ:s
- or loans, .as the case may be;

(5) Any member or credltor who does no,t exercise hls Optlon w1thm |
the period specified in sub-section (4) shall be- deemed to have assented' '

‘to the proposals contained in the resolutlon

. (6) (@) A resolutlon passed by a multl-Stame co-operatlve boclety A
‘under this section shall not take effect until the asgsent thereto of all rthe

members and creditors has been obtamed.

(b) The multi-State co-operative society shall make arrangemen‘osf

_ for meeting in full or otherwise satisfying all claims of the members:

and creditors who exercise the option Wlthm the pemod specified in sub«_-

‘ sectlon ).

’ (7) On recelpt of an apphcatlon for the reglstratxon of riew soc1et1& a
C formed by division.in accordance with the resolution passed under sub--

- .section (1) or of a new boc1ety formed by amalgamatlon “in - accordance

with the resolution passed under sub-section (2), the Central Registrar,

on being satisfied that the resolution has become effective under sub-:

© section (6) shall, unless for reasons to be‘recorded in writing he thinks
fit to refuse so to do, register the new sometleb or ‘gociety, as the case
may ‘be, and the bye—laws ‘thereof, -

(8) On the issue of an order’ under sub-bedcion (’/), the prov1sions of

“section 17 shall, so far as may be, apply to the multi-State co-operative
society so dxv:ded or the mulh-State co-e)peratlve socxeties 50 amalgamated.



48 o ,‘.Muiti;State« ,C?Q-Op_efmtivel,,, ,§ocieties ; - i[AcT-,Sl‘

Central. +; .

" Registrar,
" to. prepare

scheme -

- certalm
cases.

‘Liability
of a co-
operative
bank’ to
the '
Deposit’

. Insurance -

and -
Credit

Guarantee

Corpora=
tion,

Cancela- -
tion of -
fegistra-
tion - cer-
tificate

of multi-
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.~ (9) Where a resolutmn passed. by a multi-State co- 0pe,1at1ve society. = -

Junder this section involves the transfer of any assets and ,J;abmtles the

’resolutlon shall, notw1thstand1ng anything contaned in any;other. law for

- the time being in force, be a sufficlent conveyance to vest the assets and
- Habilities in the transteree without any further assurance, '

- 15. When an order of ‘moratorium has been ‘made by the Central

‘Government under sub~seouon (2) of section 45 of the Banklng Regula.-

tion Act, 1949 in respect of a co-operative bank, the Central Registrar,
with the previous approval of the Reserve Bank in, wrlt.lng may, durlng
the perLod of moratorium,. prepare a scheme— :

(a) for. the amaigamauon of the co-operatlve bank w1th any
other co-operathe banK or . :

(b) for: the ,reorgamsation of the co-operative ba:nk.

16. Nothths‘Landmg any’eh.mg comtamed in sec‘uon 14, or any othel

Provision of this Act, ‘where a co—operamve bank being an insured bank .

- within the meaning of the Deposig 1nsurance and Credit - Guaraniee
- Cerporation Act, 1961; is' amalgamated or reorgamsed ‘and-the Deposrc' .
Insurance, Corporation has become liable 16" pay to the deposnou of the -

Insured bank under sub:section ‘(2) of‘séction 16 of that Act, the bank

»vmn wmch such insured bank is amalgamated or the new ‘¢o- ‘operative

bank formed, after such amalgamation, or; as the case nay be, the insured

bank or transteree bank shall be under: an. obligation to Fepay" to. the

Deposit Insurance Corporation. in the circumstances, to the extent and in

' the manner referred to-in section 21 of the Depos1t Insurance a.nd (,recht'

Guarantee (,orporatlon Act, 1961,

X7 ) Where the whole of the assets and llab111t1es of a mult1-State
co- operatlve society are- transferred to another n1ult1«State co—operatlve

‘soclety or-to a: co-operative somety 1n accordance with the prov;lsmns of -
sectlon 14, the reglstratlon of the nrst«mentaoned multl—State co—operatlve h

been dlbsolved and shall cease to ex1st as a corpo;rate body I

) Whepe two or -more multi-State co-operatlve socm:tles .are’

" aznalgamated mto a. hew mult1»State -co-operative somety in accm‘dance

with: the provisions of ‘section 14, the registration of each of the amalga-

mating societies shall stand- canceiled on the registration of the new -

sqo¢iety, and- each of the amalgamating sociéties shall be dee"fned to have'
‘been, dissolved and shall cease to exist as a corporate body

Sia

D). The amalgamatxon or.. diyision of 'multi State co-opefaﬁve’

7 tion of the resulting multi-State- co-operative society or.: socleties . or _
" render deféctive. any 1egal pro;;eeﬂdmgs by or against the multi-State . .-

o coZoperative society or ¢ ~ietigs gnd any 1ega1 proceedmgs that might
ave been cont:lnued or' v ..*;, q by or agamst the mulfi-State

: '(3) ‘Where a multl—State co operatlve somety divides itself mto two oz, -
more mult1~State co-operative societies - or two or more co-operative -
- societies in accordance with the provisions of section 14, the reglstra'uon
" of that society shall gtand cancelled on the r-eglstratlon of the new" ‘societies,

~and-that society shall be' deemed: to have been dlssolved and shall cease
: to ‘exist-as a corpo:rate body ' : -

{ fshall not in any, manner. Whatsoever affect any right or obhga-ﬁ

10 of 1949,

47 of 1961,
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co- operatlve somety or socletles as the case may be before the amalga-

Amatlon or “division may be contmued or commenced by or agamst the
. resulting multi-State co- operatlve society or. soc1et1es

18. (1) A co-operative c0c1e‘w may, - by an amendment of its- bye~

1aws extend its jurisdiction’ and - eonvert itself into a multi-State co-.
‘ OPeratlve soclety : : St

- Provided .that no such amendment of bve Iaws “of .a co- -operative

society shall be-valid unless it hag, been reglstered by the CEntral Be- ‘
‘ mstrar .

(2) (a) Every proposal for such amendment shall be- forwarded to.

he Central Registrar.

. . N .. ,k .
. Conversion: -
of cos .

N
operative -

o 'socrety

" into
~ multis
- State co.

operative
society,

Oy 1t the Centra] Reglstrar after consultmg the Reglstrars of Co~ a

operatlve Societies of the. Sttates concerned, has’ satisfied hlmself that

- such amendment fulfils the requirement o_f sub-sectlon (2) of section. 9,
" be.may register the amendment Wlthln a perlod of six: months from‘

the date of receipt thereof by him:

p10v1ded that if the Central Reglstrar is unable to register t_--
amendment thhm the period aforesaid, he shall make a report ‘to.the

Central Government stating therein the reasons for “his inability to. do '
~ so, and the Central Govern'nent may - allow’ him such further perlod orr
_perlods as is consxdered necessary to reglster the amendvnent '

(3) The Central Reg1strar shall \forward ‘to the co~operat1ve Veo'me‘ty' '

© a copy of the registered amendment_together with a certificate stgned by.
“him #dnd such. certificate shall be concluswe ev1dence that the amendment »

" hag been registered,

' .

(4) Where the (*entral R}eglstrar refuses to, regl ster an amendment
: of the bye-laws of a co-operative Society, he shall communicate the
“order of refusal. together with the reasons therefor to the society in the

manner prescrlbed within seven days from the! date of refusal

() (o) Onee the amendment of bye-laws has been registered by the

(b) The Central Remstrar ‘shall forward to the co- operatlve ‘society -
‘a certificate signed by him to. the effect that such’ soc1ety has been re- -
- gistered as a multi-State co-operative society under this Act and also

forward a copy of the same to the Reglstrar of Co- operatlve SO"'lPtles of

~the State concerned

(c) The Reglbtrar of Co-operatrve Sometles referred to in clause (b)

" shall thereupon make an order directing that the society had, as from the’
date of registration by the Central Reglstrar -ceased to be a society under'_“_
the law relating to co-operatlve soc1et1es in force in that State )

CHAPTER III

MEIVIBERS or MULTI-‘STATE €O~ .OPERATIVE SOCIBTIES AND mm nrcn're
: . AND LIABILITIES :

19, 1) No person shall be admitted as member of a multl«Statp co-j?

operatlve society . except the followlng, namely —

Indlan Contr;&ef Ac,!t 1872'

.- Central Registrar, the. co- operative . society shall, as from the date of -
reglstratmn of amendment become a multi-State co-operative- somety

Persons -
“who may

. R
(a) an ludlwd)uaf COmYJS'Cent to centract under SE(:d. OD 11 Of the _ ecome

membera, .



‘Members .

(b) any mult1 State co- operatlve soc1ety or any 'co-opera»tive
socxety, o _

(c) the Central Government

(d) a State’ Government

(e) the National Co-operative Development Corporatlon estab-

: lished under the Natlonal Co-operatlve Development Corporatmn Act
1962 :

(- any other corporatlon owned or controlled by Government

k (g) any Government company as deﬁned in sectlon 617 of the
: Compames Act 1956; : : .

(h) such class or classes of persons or assoc1at1on of persons as.

" may. be" permltted by. the Central Registrar haVIng regard to ‘the
nature and act1v1t1es of a multl-State co-operative society.” - . .

(2) -Such number of individuals: possessmg such quallﬁcatmns.

4g0. : ‘Multi-Stdte Co-opemttve “Socteties' -~ [acT 51

26 61962,

10t1956,

“as.may be prescribed may be admitted as membem of tbe Natlonal Co-f‘ =

: operatlve Union of India’ L1m1ted New Delh1

{3 SdVe as otherw1se prov1ded in sub-sactlon (2) and notwﬁhstandmg‘- o
'anythlng contamed in sub-section (1), no mdmdual shall be “eligible  for

admission ag a- member of 2 nat1onal co- operatlve soc1ety

(4) Any person eligible for membershlp of a multl-State co—operatlve R

soc1ety may, on his appllcatmn be adm1tted as a member by such somety :

(5) Every- appllcat1on for admission as a member of a multI-Stabe
€o- -operative society shall be dlsposed of by ‘such society within ‘a, perxod

- of four months from the date of receipt of the application, and the: -
fecision of such society on the -application shall be commuhicated to ‘the . -
~.applicant within fifteen. days from the date of such dec1s1on S

Prov1ded that if. the appllcatlon is not d1sposed of within -the nerlod :
' aforesaid, or the decision is not communicated 'within ~ a - period. of
" fifteen days of .the | expiry of the -aforesaid period of four months, the_

L multi-State co-operative society shall be deemed to have/made a dec1s1on
. on the date of explry of such period, refusmg admission to- the applicant.

o (6) Notvvlthstandmg anythlng conta1ned in thls sectlon the Central' ~
© (‘overnment may, having regard to the fact that the interest of any

ner‘son or class of persons conflicts or is lIkely to confhcf Wlth the objects

of any multi-State co-operatlve society or class-of mult_;—S_tabe co _operatrve'
societies, by -general or special order published in the Official Gazette,

. declare that any person or class of persons engaged in or carrying on ahy

o motto
. exercise
-~ rights .

till due

payrient
‘miade,

" profession, business -or. employ*ment shall be disqualified -from . being

1ness or. employment as the case may be
- 20 No member of a multl State co- Operat1ve somety shall exercise

the rights of a member unless he has made such payments to the society .
in, respect of membershlp, or has acquired - such 1nterest 1n the soc1ety,_
as may be speclﬁed in the byewlaws ‘ : » - N

'-admltted or for contlnulng, ag. members or shall be eligible for member-
. ship. only t6 a limited extent of any. specified multi-State co-operative. -
. socletv or. class of multi-State co- operatlve societies, so long.as such
nerson or persons ‘ig or are- engaged in or calry ng ‘on that professwon _
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21 6N A mu1t1-State co-operat1ve sometj,r may, by resolutlon passed. '

by a maJorlty of not less -than two-thirds of the members . present and
voting at a genera]l meeting of members held for the purpose, expel

- a member for acts whlch are detr1menta1 te the: proper workmg of ‘the

society:

Provadedthat the member concerned shalI not be expelled unless he

2) No member of the‘multi-State co- operative society who hag been

expulswn

Prov1ded that the Central Regxstlar may; on app11cat1on of the mu1t1- '
. State’ co-operative SOClety and if satisfied that in the spec1a1 circum-
stances’ of the-case, it is necessary.so to do in the interests of the multi-

State co-operative, soc;ety, sanction the re- admission or. admission within
the sald period, of any such member as a member of the said so<:1ety

22 Every member - of a mu1t1 State ‘co- operatlve soc1ety, 1ncluding ay
member who is an employee of such boclety, shall have one vote in the-
s affalrs of the. soc1ety - R : <

[

Prov1ded that— k

(a) a mémber who 1s an employee of - su(,h soclety shall not be"

entitled to vote—

o

(m) in any general meetlng convened for framing the bye— .

laws of such bOClety or any amendments thereto,

(b). ln the case of an equahty of voteS, the Chairman shall have
a second or castmg vote ~ -

~

(c) Where any of the author1t1es referred to in clauses (e) to-v
{g) of sub-section (1) of section 19 is a member of a multi-State

“co-operative society, each person- nom;lnated by .such. authorlty on

the board, in accordance with the prov1510ns contalned 1n this Act

and the rules, shall have one vote;

. -has. been given a 1easonab1e Opportumty of makmg representatlon in
_ the matter, .

~expe11ed under- sub-section " (I) - shall be eligible for re—admlssmn as a. '
‘member of that somety for a perlod of three years ‘from the date of such

v

(d) a .multi-Sta,te ’ co—operative society, the kmemberfs of which

‘include co-operative societies . or “other multi-State co-operative

societies, may -provide for an equitable system of voting - having

regard to the membershlp of, and the extent of businesg carried on

(Expulsxon
of
-members.:

Lo

R

‘Votes of ¥

miembers. .

P

" (3) at an 'election of'am’ember‘ /Of the boa.rd ‘of such' society; S

. by such co-operatlve SOCletleS or multi-State co-operative soc1et1eb

- and other relevant c1rcumstances

23. Every member -of a mu1t1 State co-operatlve society - shall

) exermse hls vote in person and no member shall be perrmtted to vole by-
Proxy:.’ : : :

Prov1ded that a multl-State co-operatwe society or a- co- operative

_ soclety which 'is a member of another multi-State co- operat1ve society, -
may, sub]ect to the prowsrons of sub—sectlon (3) of section 29 and the -

Maﬂner V, )
of exet-
cising '

. vote: - -
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.. holding

of shares.
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ruleo apoint its representatlve to ‘vote.on 1ts behalf in. the aﬁa1rs of
that other- soc1ety ' .

" 24. No membel other than any’ of the  authorities referred te in

j 'clauses (c) “tc (g) of sub-section (I) of section 19 or a multi-State ce-
~operative society. or a co-operative socrety shall hold more than such

portion of the total share capital of the society (in no case exceedlng
one- ﬁrtn thereof) as.may be prescrlbed

P10v1deo that the Central Government may, by notlﬁcatlon specii’fy
in respect of any class of societies a higher or; loWer max1mum than

o one—ﬁftn of the shale capltal

" Restric-
tion on

"' fransfer .

of shares
or

. interest.. V

. Rede'mpf .'
tionof .-

shares,

o Transfer
" of int‘erest,v may transfer the chare or interest of the d-eceased rnember to-the person
. on ¢ T
- deathot
. mempers.”

- Liability

of past

member -
" and estate
"deceased
member,” -

- 25. The tranafer of the share or interest’ oi‘ a member in the caprtai

o{ a multi-State co- opelatlve society shall be subject to- such cond1t1ons
88 to mammum holdlnd as are spemﬁed in sectlon 24

% ) g

-

26, Shares held in & multl—State co-operatwe soc1ety by any of the

' ‘a}ithOIItle’\ referred to in clauges "(c) to (g) of sub-section (1) of section

19 shall-be redeemable in accordance with the bye-laws of such multla
" State co- operatlve society ‘and in a case Where the bye-laWs do- not -

: contaln any provision in thls regard; in such manner as may be agreed’
- upon. between the mu1t1~State co—ope1 ative somety and such author1ty '

27 (1) On the death of a member a mu1t1—State co- operatlve soclety

nominated in accordance’ with the rules made in this behalf or; if there
.is no person so nominated, to such person as may appear. to the board to’
be the heir or legal representative of the deceased member, or pay to
“such. nomiree, heir or legal representative, as: the case may be, a sum

_ representing the value of such memberb share or mterest as ascertamed

in accordance with the rules:

Prov1ded that no such transler or .payment shall be ‘made except Wlth
.the consent of the nom1nee he1r or legal representatwe as the case may

3 be-

(2) A multl-State co~0perat1ve soclety -shall, unlebs Wlthln six
months of the death of the ‘member prevented by an -order- of a competent -
_court, pay to such nominee, heir or legal representatwe as-the case. may
be all othér moneys due to the- deceased member from the soaety

(3 All transfers and paymenta made by a multl—State co«operatxve
soeiety in accordance with the provisions of this section shall be valid
and _effectual’ agalnst any denand made upon the- soclety by any other

~_person.

I

28. (1) Sub]ect to the prov131on> of sub—sectlon (2) the 11ab111ty of
a past member or of the es'ate of a deceased member of a multi-State
co- operanve soclety for the debts of the somety as they emsted-—-— o

(a) in the g,ase of a past member on the
ceased to be a member ‘

(b) in the case of a deceased member on the date of big death

- shall continue . for a period of two years from such date.

3,

date on Whlch 'hre‘ i
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mernber or of the estate of a deceased member who died within two years

lmmedlately precedmg the date of the order of winding up, shall continue -
-until the entire liquidation proceedings are completed, but-such liability -

N Mutt’i—étate ,é'o;opemtive Societies - 423 _

) Notw1thstand1ng anything contained - in - snb-seeticjn (1);
, - where a multi-State * co-operative : society is ordered to be wound
up under section. 77, the liability of a past member who ceased to be-a -

shall extend .only to the debts of the society as they existed on the -date o

of cessation of membership or -'death, as the ‘case'may be,

CHAPTER IV

DIRECTION AND MANAGEMENT OF MULTI- STATE CO-~ OPERATIVE
: SOCIETIES

29. (1) The general body of a multi-State co-op-eratlve soc1ety shall

' éons1st of all the members’ of such society:

ProV1ded that where the bye-laws of a multi-State co- operatl\re soclety

_ provide for the constltutlon of a smaller body consisting of delegates of

members of the society elected or selected in accordance with . such bye-

“laws, that smaller body shall exercise such powers of the general body as

may be: prescrlbed or as may Jbe- spec1ﬁed in the bye-laws of the society.

(2) Subject to the ‘provisions- “of this Act, the rules and. the bye—laws,

‘,the ultimate authority of a. multl-State co- operatrve soc1ety shall vest in
“ the general body of its members PR o .

Provided that nothing contalned in thlS sub—sectlon shall affect - the =
‘exercise by the board ot any officer of a multi-State co-operative society
- of any power conférred. on such board or such officer by thls Act or the
- rules-or the bye-laws.

-

3) Where in any meetmg of the general body or the board of al multl- ’

General ©

_ body, its -

constitu-
tion,
powers
and :
fun_ctmn’s;

State co-operative soc1ety, a co-operative- society or another multl-State' '

© co- operative society is to be represented,  such co- operatlve souety or
- other multi-State co-operative society.shall be' represented “in such
: meetlng only- through the Chairman or the Chief Executive of such co-

operatlve gociety -or other multi-State co- Operatlve society, as the case .

may be, and where there is no'board of such co-operative society or other

multi-State * co-operative society, for whatever reasons,  through the. . -
. administrator, by whatevet name called, of such €o- -operative society or.
- other multi- State co- operatwe soc1ety T

-30. (1) Every multl—State ‘co-pperative soc1ety shall,; Wlthln such

period as mdy be prescribed, after the close of the year, call a general
“meeting of its members in the manner prescribed. for the purpose. of—

_ (a) cona1derat10n of the audlt report and annual report
b) dlsposal of- net proﬁts, '

year; :
(d) amendment of bye-laws; -

(e) electlon it any, of the members of the board, other than
nomlnated members subject to the provisiong of section 385:

Provided that the Central Reglstrar may, by general or special’ order

(¢) approval of the programme of act1v1t1es for the ensumg'

: Annual_

general <

meeting

of the - .-

- genera)

body..

extend the pe eriod for holding such meetmg for a further per1od not-'

exceeding ‘three months

Loy
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Special -

" géneral
meeting '
of the

" general, -

body, . -

Bca_rd “of

_ directors. .. bea board of d1rectors for every multi- State ‘co-operative secrety consist-- -

; 11ng of such. number of members as’ may bevprovrgdred for under the bye-
laws! ‘ | St T pye

Associa-

-~ . tien of
B employees-r

in the

manage-

ment
decision
making
process.

. Disqua~ '
liflca-
tion

T for a

' member
ofa
:iboard.

P,rowded further that 1f in the oplnlon of the' Central Reglstrar no_
such extension is necéssary or such meeting is not called by the multi-

State co-operdtive society within the extended period, if any, granted by

be deemed t6 be a general meeting duly called by the soeiety and - the
Ceniral Registrar may order that expenditure incurred in calling such

‘a meetlng shall be paid out of the funds of the-society or by stich person

or persons who, in the opinion of the Central Registrar, was or were

' respon51ble for the refusal or fallure to convene the general meetlng

(2) At every annual general meeting of a multl-State co-operative

society the Board shall lay before the society a statement showing the =
details of the loans or goods on credit, if any, given to any’of the members

" of the board or to the spouse or a son or daughter of a member of the )
board during the precedlng year or outstandmg against him or agamst
- such spouse or son 0r daughter of the member of the board.

S 3L (1) The Chlef Executive may, at any tlme on the dlrectlon of the :
‘board, eall a speclal general meeting of the- SOClety and shall call" such
meetmg within- one month after the receipt of a requisition ‘in writing
" from the. Central Registrar or from such member - or - ‘members or a .

proportion of the total number of members as may be provlded 1n the
bye-laws ' oL

i

@) It a spec1a1 general meeting of a multl-State co- operatlve bomety o
+1s not called in accordance with the requisition referred to in sub-section .
(1), the Central Reglstrar or any person authotised by hlm in this behalf"

- him, the Ceéntral Registrar or any person authorised by him in thig behalf
-‘may call such meeting in the manner prescribed, and that meeting shall

shall have the power to call such meeting and that reeting shall .be =

- deemed to.be a meeting called by the Chief - Executive in accordance v

with the provisions of that' sub-section and the Central Registrar may

order’ that the ‘expenditure incurred- in - calling such meetmg shall be

paid out. of the funds. of the society or by-such person or persons who, -

in'the opinion of the Central Registrar, was or. were responsible for the

, \refu al or fallure to. convene the speclal general meetlng

32. Subject . to the prov1s1ons of this - Act and the rules theve shall"

33. Every mu1t1-State co-operative society shall devise such procedure,
as may  be spec1ﬁed in d¢he bye- laws or “in

- the admmls’cratlve' S

instructions, for association of the representatives of employees’ of such. .

multi- State co-operative societies at such level or bodies as may be

specified in the bye-laws or the 1nstruct1ons 1ssued in this regard in the -
vmanagement decision'making. process,

- 34 No ‘member of any mult1-5tate co-operatlve society or nominee

~of a member-society on a national co- -operative somety shall be e11g1b1e-. :
- for being chosen as, or for being, a member of the board of such multi~ ~ -~ -
. State co-operative society or national co-operative society or of any other

co-operative society to which the mu1t1-State

co- operatlve soc1ety is
afﬁhated 1f such. member— : o
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. (a) nas been adjudged by a competent court to be 1nsolvent pr

of unsound mind;

BN

(b) is concerned or- part1c1pates in the proﬁts of any contrract

’ W1th the soclety,

(c) has been conv1cted for an offence mvolvmg maoral turplmde

(d) holds any ofﬁ_c_e "Qr' place of proﬁ_tunder the ‘somety:_

Provi'ded; that the Chief Executive or such full-4ime e‘mploye.e of

* the society as may be notified by the Central Government from time

"to time or a person elected by the employees of such society to

represent them on the board of such society shall be eligible for bemg
chosen as, or for being, a member of such. board

(e) has been a member of the society ‘for less than twelve
months 1mmed1ately precedmg the date of such election or appolnt-
ment; : :

(f) has interest in ‘any busmess of the kind carrled on by the
soc1ety of wh1ch he 1s a member : :

_ r\.
(q) ‘has taken loan or coods on credit from the soc1ety of Wthh

he is a member, or is otherwise 1ndebted to such society and - after -

the receipt of a notice of default 1ssued to hlm by such society, has
defaulted— . o .

(z) in repayment oI such loan or debt or in payment of the

‘price’ of the .goods taken on credit, as the case may be, within

the date fixed for.such. repayment or payment or where such =~
date is extended, which in no case. shall exceed six months, within '

®

Vthe date so ‘extended, or

(1) When such loan ar debt or the prlce of goods taken .on

~ credit is to- be paid in mstatments in payment of any instalment,
'and the amount in “default or. any. part . thereof has remamed
unpaid on the expiry of six‘month‘-s from the date of such' defaults

Prov1ded that a member of the board who has ceased to hold L

office as such under this clause shall not be eligible; for a period of

‘one year, from the date on which he ceased to hold office, for re-
" election ‘as a- member of the board of the multi-State co-operative

society of which -he was a member or for election to the board of
anV other mult1 State co- operatwe somety,

(h) is a person agamst whom any amount due under. a decree

“:decision or order is pendmg recove‘ry under th1s Act

(i) is retamed or employed as.a IEgal practltxonev on behalf of
or against. the multi-State .co-operative society, or on* behalf of or

'.agalrat any other multi-State co—operatlve gociety whlch is a member -

- of the former <OC1ety

' has the ‘same meaning. as in clause (7.) oF sub S°Ct]0n (1) of sedtlon o

.

Erpla’natzon —For the p&lrposeg of thls clause “legal practltloner”

-2 of the Advocates Act, 1961;

(j) has heen convicted for any oﬁ_encerun'dertthis,Act.

o
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\35 (1) The supermtendence direction and control of the preparatmn

of the electoral rolls for, and the conduct of, elections of the members
~ of the board of such multi-State co—qperatwe ‘societies or class of multi-

State co- operat1ve socleties as the Central Government may, by general
or special order, notlfy, shall be vested in such returning officers as may

_ be 'appointed by. the Central Regisirar in this behalf..

(2) The vote .at such: electlo 1S sha11 be by secret ba110t

(3) The term of office’ of the elected meribers of the board shall be
such,,not exceeding ‘three years from the -date of election, .as’ may be -

~specified in the byé—laws of a multi-State co-operative society:

Provided that the elected members sha11 continue to hold office: tﬂl

- their successors- are. elected .or nominated under the prowslons of this

Act or the rules or the bye—laws and assume the charge of thelr office:

m——

(4) No person sha11 be ehglble to be * elected - ag a member of the

 board of a multi-State co-operative somet’y unless he is'a member of the L
. general body of that society. '

(5) The Central Govérnment may make rules generally ‘to provxde-f-

: for or to regulate matters in respect of electlons of members of \the boari

36. Notw1thstandmg anythmg contalned in’ this- Act ‘1no person shall
be eligible to hold, at the same time; office of a pres1dent or chairrnan

or. vice-president.or v,lce-chalrman on the board .of more than one niulti-.
- State co-operative- soc1ety e

Provided that\ any perSon holding, at the commencement of this Act,

~ the ofﬁce .of a president or chairman or v1ce-pre31dent or vice-chairman .

in more than one multi-State co-operative society shall, within three

" “months from such commencement: by notice in writing SIgned by him,

© intimate the name of the multi-State "co-operative: society in - Wh‘Ch he

wishes to serve and thereupon his ofﬁce in the other: mult1—State co-

operatlve soc1ety in Whlch he doés mot wish to serve shall become -
vacant: - - _ R [ ~ '

Prowded further- that in default ot such 1nt1mat1on within the per*od .

-referred to in the preceding proviso, his offices in all the multi-State co-

operative soc1et1es sha11 at the explratlon of Lhe perlod aforesald becorne

" Restric-
- tiong om
holdmg
of office.

‘

- one term before sueh electlon. , e e [

- or. viee-president or chajirman or vice-chairman at the

vacant e ] . : . r

'37 No person shall be. eligible to hold the office of a president or

“chairman ‘or vice-president or -vice-chairman on the board of a multi-
. State co-operative society, after he has’ held the office as aforesald durlng

two conseoutwe terms Whether full or. part N

'Prov1ded that a person ‘who has ceased to hold the office of a presmlent
or chairman continuously for ong full term of three years. shall again
be eligible for e1ect1on to’ the offices aforesald

ExpmnattOn.——W’here an'y person holdl.ng the'oﬂ"rce of 'the'president'

commencement
of thig Act i again. elected to that: office after.such commencement he

ghall for the purpose of this sectlon, be deemed to have held of’ﬁce for

I |
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- upon a resolution of the general body passed at its meeting by a majority -

-

38 Honoramum may be paid to the elected chalrman or presndent of

the board out of the profits of the multi-State co-operative society in-

respect of specific services rendered by h1m sub]ect to such restrlctlons
and conohtlon as may be prescrlbed : »

-
i
/

39. An elected member of a board who has acted. adversely to the‘
interests of multi-State co-operative society may, on the basis of.a report
from the Central Registrar or otherwise, be removed from the board

of not" less than two-thirdg of the members present and votmg at the
meeting: = °

Provided t};at ‘the membeﬁ concerhed shall notr be removed‘ﬁnless he-

has been given a reasonable opportunity of making representatlon in the .

matter,, - : R . P

~ 40. If in spite of cessation of office under circumstances meritioned in

section 34, section 36, sectlon 37 or seétion 39 a member of the board .

refuses {0 ~vacate his office, the Central Reglstrar shall, by order in
wrltmg, remove him from such office.
5 ' ‘)"

B ' , 4-1_ -(1) Where the Céntral Go'v'ernme'n_f of a State GoVemment ha.s’- .
. subscribed to the share capital of a multi-State co-operative society or
has guaranteed the repayment of principal and payment of interest on:’

. debentures issued by a multi-State co-operative society or has guaranteed'
_“the repayment of principal and payment of interest on loans and ad-

vances to a multi-State co-operative society, the Central Government or

- the State Government in this behalf, as the case may be, or any person

 be prescribed.

E (2) The 'bye-laws of a mb.l‘a State co-operative soclety may prr)wde
- for the nomination of persons in excess of the limits prescrlbed under

authorised by the Central Government or the State: Government, shall

have the right to nominate on the ‘board such n’umber of persons as- may

sub-sectlon (1 ).

¢ (3) A persorx nominated under this section shall hold ofﬁce durmg ;

- ‘the pleasure of the Government by which he has been s0 nommated

42 (1) The board may exermse all such powers as may be necessary

. or expedlent for the purpose of carrying out its functions under this Act.

- (2) Without pre]udlce to the generality of the foregomg pov, er, such
power shall include the POWEL

{0 to admlt member0 '

(b) to interpret the orgamsatlonal objectives and set up spemﬁc

goals to be achieved towardg these ob)eotlves, e

_(e) .to make periodic appramal of operations;’

(d) to appoint a Chief Executive and such other employees of

the society (out of the Hst of persons referred to in section 50) as
' are not required to be appointed by the - Chief Executive; ,

(e) to make provisions for regulating the appomtment of_ em-:

ployees of the multi-State ‘co-operative society and the scales of pay,
allowanceg and other conditions of service of, mcludmg d,sclphnary
actxon against, sueh employees. :

”Payinent\.
. of hono-

rarium,

'Remov.a‘l
of elected

members

by

. general
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(j‘) to approve annual and supplementary budget,

(g) to acqulre or dlspose of 1mmovab1e prope;rty,

(h) to raise funds;

{i) to sanctmn loans to the members and R

(3) to take such other measures or to do such otner act:. as may
~ be prescrlbed or required under fh1s Act ' :

Meet;ngs_ 43, (1) The Chief Execut1ve shall convene, the meetlngs of. t’ne board
© of'the © at the instance of the chairman or presndent of-‘the multl—State co- opera- _
*bpz’_‘rd'- . t1ve society. - L - : : .
“(2) The total number of meetlngs of the board in a year and the
venue of mee;cmgs may be .such as may be prescribed:. -
_ P10v1ded that the ‘board shall meet, at 1east once in every quarter, - -
Chief. = a4, (1) There shall be a Chlef Executive, by whatever desxg‘natxon
- Executive, - - cdlled, of every multi-State co-operative society; to be. appointed by the’
L ‘“board and he shall be a- full-tlme employee of such multl—State co-
operatlve somety , : . .
- '(2) The Chief Executive shall be a member of the board ‘and of . the
o Executive Committee and ‘such other committeés, or sub- comrmttees as
ST rnay be constituted undet sub:sgction (1), Of section 46. .
\3) The functlonal d1rectors In nat1onal co- operatlve soc1et1es shall
alsc' be ‘members ot tbe board. . s _ i ‘
“4) Where -the Cen’fral Government has subscrxbed to the extent of
‘more than one-half of the share capital of a national co-operative society,
C it shall be obhgatory on such & society to seek prlor approval of the.
Central  Government to the. ‘appointment of Chlef Executlve and the
functlonal directors, - : L . .
-~ Powers " 45, The Chief’ Executlve Sha11 exercise the powers and dlscharge the o
- cand functlons “specified below, namely:-— x -
_ - functions ) : :
of Chief (a) day=to- day management of the busmess or the mu1t1 State
o Exe- o co—operatlve society;. :
- cutive.-

y (b) operating  the accounts of. the multi State co-o'pe'ratlve' ‘
. society. and be respon':lble for. makmg arrangements for safe custody o
of eash; o g : :

»

(c) s1gn1ng on the documents for and on :beh‘a].f'of'" the mrtltinf
State co-operative society; o ' .

. (d) raaking arrangementsr for the prope'r ' 'maintenance- ot
- - various books  and records of the,multi-State . co-operative society -
- _and for the correct preparatlon timely - submission of - periodical’.

statements and returns in ace ordance with the nrov131ons of thls Act,
;_the rules and the bye-laws; - :

AR (e) Lommnlng meetmgs of the' general body of the multl—State
T e -co-operative. society; the board and the Executive Committes and-
o other committees or: sub-commlttees constituted. under sub-section

T (1) of gection 46 and- mamtalmng proper records for such meetlngS' '

. (f) making appointments to posts in the multl-State ico-operative e
.- soclety in accordance'with the rules made ‘under clause’ (&) of sub-
. gection (2) .of sectlon 42 except the posts in relatlon 10 thh th@ '
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power of appomtment vests 1n the board under clause (d) of that

sub-sec‘uon

(g) as'91st1ng the board in the formulatlon of pohcles and ob]ec- o

' tlves and pIannlng,

(h) furnlshmg to the board perlodlcal 1nformat1on necessary for '
appraising the operatrons ‘and functrons of the multl-State co- opera-

* tive somety,

e

(z) pe,rformmg such other dutleé and exercising = such other

powers, as may be prescribed or as may be- spec1ﬁed in the bye-laws

of the multi-State co- operatlve society.

46 (1) The board may, sub1ect to such conditions ag may be preq; i
“cribed, constitute an Executive Commlttee and other comm1ttvees or sub-

_commlttees as may be cunsidered necessaly

(2) The Executive Commlttee or .other committee or sub commlttee

referred to in sub- sectmh (1) shall perform such functions as are assigned.
to it in acrordanr-e Wlth the bye 1aws of the “multi-State co- operanve

somety

47, If the- Central Government is 'sat1sﬁed “that - m" the publ'ic

interost or ~for the- purposes of securing proper. 1mp1ementat10n of co-

"operative productmn and other developmental programmes approved or

- undertaken by the Central Government or to secure proper management
©  of the business of -the multi-State co-operatlve 5oc1etles generally or for
~ preventing: the affairs of the ‘multi-State co- operatlve society being con-.
. ducted in a ranner: detr1menta1 to . the 1nterests of the members, any
depositors or creditors thereof, it is necessary to issue directions to any -

class of mulfi-State co-operative societies generally or to any multi-State

.Corn-
mittees
of the.

“board, ..

. Central
-Govern-
" ment’ )
- Power to

EIVe

- directiong -

in the .
public
interest, - -

~ co-operative ‘society or societies ‘in part1cu1ar the Central Government .- .

- may issuc directions to them or to. it, from ; tlme to time, and all such

‘multi-State co- operatlve societies or the somety concerned as the case -

A may be shall be bound to comply with such directions,”

48. (1) If in the opinion of the Central Reg1strar the board of "any
mu1t1-State co-operative soclety is-persistently makmg default or-is negli-
~ gent in the performance of the duties imposed on it by this Act or the
© rules -or the ‘bye-laws. or has committed any act which is preJudlclal to
 the interests of the somety or its members or has omitted or failed to
~comply with ‘any " directions given' to it .under. section 47 or
that " there is .a stalemate ‘in - the constitution or -functions. of
the board, the Central Registtar may, after .giving the board
‘an  opportunity to state  its objections, if" any, :and considering
the objections, if “received, by order in writing, remove the- board
. and _appoint one or more aumlmstrators who need not be members of
the soci ety, to- manage the affairs of the somety for such perlod not ex-

ceeding one year, 'as may be specified in the order, which period may, 3

at the -discretion of the Central Registrar, be extended- Afrom. time to time;
.50, however that the aggregate period does notexceed two years. .

_ Super- .
‘session of -

<board, -

(2) The Central Reg13trar may fix such remuneratlon for the admlms«.‘ :

trators, as “he may thmk fit and the remuneration shall be pald out of the

funds- of the multi-State co-operative somety

E)) The adminis_t-rator shall, 'subject to the 'control of the Central

~ Reglstrar and to such-\finstruction‘s' -as' he  may from time to time “give, .
have power to exercise all or any of the functions of the board or of -



ete.

- property are kept or- are believed to be kept and to seize such records-
- and property; and-the records and property so seized -shall be-handed
over to. the new board or admlnlstrator of the multi-State co- operatlve'

* Beeuring
possession .
“ofrecords, - .
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any officer of the mu1t1 State co-operative soc1ety ‘and take a11 such -

actlons as may be reqiuiired in the interests of the society.

(4) Save as otherwise provided. in- sub—sectlon (5), the admlmstrator :
. shall before the expiry of his term of office, arrange for the const1tut1on '
" of a new bhoard in accordance Wlth the bye—laws of the multl-State co*

opera‘uve soc1ety

®) It at any . time durmg the perlod the ‘administrator is in ofﬁce

‘the Ceritral Registrar considers it neces‘sary/ or expedient so to do, he

may; by order in ertmg glvmg reasons therefor, direct the admlmstrator

to arrange for the constltutlon of a 'new board for such ‘multi-State .

‘co-operative society accordance : with the bye-laws - of such

e bomety and 1mmed1ate1y on the constitution of such board, the adminis-
trator shall hand over the mandgement of such society to such 'newly

constrtuted board and cease to functlon
(6) Where a mu1t1—S1:ate

under sub-section (1) in respect of that soc1ety, consult -the financial
mstltutlon

R

() Notw1thstand1ng anythmg contamed in this Act the Centralf

Reglstrar ghall, in the case of a co- operahve bank, if SO required in

writing by ‘thé¢ Reserve Bank in the public interest or for- preventing the
affairs of the co- operatlve bank being conducted in a manner detrimental .
© o the interests of the depositors or for securing the proper management
‘of a co-operative bark, pass an order for the supersession of the ‘board

co-operative soc1ety is mdebted to any”.
ﬁpanclal institution, the Central Registrar shall, before taking any action,

.of that co-operative bank and for the appointment of an administrator '

_therefor for such period or perlods

agcrregate ag'may from time to time be peclﬁed by ‘the‘Re:,erve Bank. -
49 1) If— ' '

- a multi-State co-operative society are 11ke1y to be tampered w1th or

destroyed or the funds or other property of such society: are hkely

to be’ mlsappropnated or rmsapphed, or

not exceedmg five years in the.‘ k

"(a) - the records (1nc1ud1ng .regrsters and ‘books of accounts) of

(b) the board of a multi-State co- operatlve Soc1ety is ,reconstl-,o '

 tuted at a general meeting of the society; or-

(c) the boaro of a multl-State co-operatlve soc1ety is. removed'."

bv the Central Reglatrar under sub-section (1) of section 48; or

(d). a multi-State co-ope,ratlve society is ordéred to be wound

- up under section 77 and the outgoing members of the board: Tefuse
to hand over charge of the records and property of the soc1ety to -

- those havmg, or entitled to receive, such cha,rge

' the Central Registrar may apply to the. miagistrate ‘within Whose Jurls—
diction’ the multi-State co- operative

the records and ‘property of the society,

soc1ety functlons for securing

) On recelpt of .an apphcatlon under sub- section. (1) the maglstrate T

~ may, by a warrant, authorise any police officer not below the, rank of

‘& sup-mspector to enter and search any place where such records and’

soufety or the liquidator, as ‘the case may be

3 Every such search ‘and: seizure shall be made in accordance w1th '

?he pro’vmone of the Code of Cmminal Procedure, 1978

2011974,
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. ’50 The Central Government shall-—-

. (a) constltute a body of persons in the manner prescnbed for
the preparation of ‘a list of persons ehglble for appomtment to the

~ bosts of Chief Executives and other managerlal posts in -national -

-_co-operative s0c1et1es the maximum pay-scale of. Whlch exceeds

_such amount £ may be prescribed;

(b ) make rules - for regulating the recrmtment emuneratlon

allowanceg and other conditions of service of. o,fﬁcers and other

I3

Pmployees of nahonal co—operatlve societies.

51. No act of a multi-State co-ope,ratlve society or of any board or
of any commlttee or' of any officer of the seciety shall be-deemed to be
~invalid by reason only of the existence of any - ‘defect in the procedure
" or in the constitution of the society or of the board or of the committee
thereof or in the appomtment or election, of an officer or on the: ground
1hat such oiﬁcer was dlsquahﬁed to hold office.

-—_

. CHAPTER V N
van,mms oF MULTI—STA'I;;: co opmnve SOCIETIES

52. The regxs-tratlon of a multi-State co-operative society shall render
it a body corpo -ate by the name under which it is regletered havmg
" perpetual succe. .sion and a common seal and with power to hold
property, enter into contract, institute’ and defend suits ‘and other legal

 proceedings and to do all things necessary for the purposes for Whlch.
it is constituted. : o

tionof

body of
persons

-for pre-

paration

- of list,.

ete,

Ac'tskof

- multi-~ .

Anyalidat-
“ed _by~ o

-

A‘ 53. A mu1t1~State co- operatwe soclety shall haVe a. charge on the

share or contribution or interesy in the capital and on. the depos1ts of a
“nmiember or past ‘or deceased member and _on any -dividend,
- bonus ‘or profits payable to a member or past. member or ‘the estate of
"a deceased member in respect of any debt due from such member or

" past member, or the ‘estate of such deceased member to the society, and’

may set-off any sum credited or payable to a member or past. member

or-the estate of deceased member in or towards payment of any sucho

: debt.

54, (1) Snbject to the- provisions’ of section 53, the ‘sharek or:contribution
- or interest of .a member or past or  deceased meémber in the

capital of a multi-State co-operative SOClety shall not be liable to attach-

~ ‘ment or sale under any decree or order of any court in respect of any
debt or liability incurred by such member, and an official assignee or a
- receiver under any law relating to insolvency shall not be entitled to
~or have any claim on such share or contribution or interest.

(2) The reserve fund, or the bad debt reserves, or the provident
fund of the employees of a multi-State co-operative society invested by

“such society in accordance with the provisions of this Act and the rules

shall not be liable to attachment.under any decree or ordEr of a court
An respect Of any debt or liability incurred.- by the ‘society. -

35, Anyz@ register or list of members or shares kept by any multl-

State co-operative soclety shall be prima- facie ev1dence of any of the -

'_followmg partlculars entered therein, namely —_

(a) the date on which any . person entered in. such reg15te1 or
list became a member' '

[
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(b) the date on wh1ch any such person ceased to be a member.

i

56 (1) A copy of any entry in a ‘book’ of a multl-State co-operatwe"

_'soc1ety regularly kept in the course of its busmess shall, if certified -

such manner as may be preseribed, be received in any- sult or legal pro—'
- ceedings as prima facv,e evidence of the existénce of such entry and shall
be admitted as . evidence of the matters, transactions and accounts - -

therein recorded in every . case where, and to the same extent as, the.

original entry itself is adm1ss1ble

(2 No officer of a multi-State co- operatwe soc1ety and -no ofﬁcer in

~whose’ office the books of a multi-State co- operative s001ety are deposited

"after liquidation shall, in any legal proceedings to- which' the society or

.- the liguidator is ‘not a party, be compelled to produce - any of the
--society’s books"or ‘documents the contentg of which can be proved -under
this section, or-to appear as a witness to prove the matters, ‘transactions -

Exemption .
{rom com« -

~ pulsory ‘re-

- gistratiog -
~of ins. -

©5 .. truments.

Deduction .
from
“salary to
meet ‘

. multi-

State
co-operative
society’s
claimip-
certain
cases

-

arb1trator made for a special cause.

-and_accounts therein recorded, except under an order of a court or an -

57 Nothmg in clauses (b) and. (c) “of sub sectlon (1) of sect1on 17 :

of. the Reglstratmn Act 1908 shall apply to—

(a) any 1nstrument relatmg to shares in a multieState. co-

1601 1508,

operative society notwithstanding that ~the assets of the society - .. .

- consist in whole or 1n part of 1mmovable property, or '

(b) any debenture issued” by any such soclety and not creating,

. declaring,. assigning, limiting or ext! ngulshmg any rlght title or -

interest to or in immovable property, except in so far as it entitles -

the holder thereof to the securlty afforded by a registered instru-

ment Whereby Lhe soc1ety has mortgaged conveyed or otherw1se'.'

transferred the: whole or part of its immovable .property or any

interest therem to trustees upon. trust for the beneﬁt of the holdersrk'

‘of such debentures, or

(c) an endorsement upon or transfer of any debenture 1ssued'

by any such soclety

58.-(1) Notw1thstand1ng anythmg contamed in any law for the ‘time

“being in force, a . member of a multi-State co-operative sgeiety may
. execute .an agreement in favour of -that soc1ety prowdlng that his em-

player disbursing his salary or wages shall be competent to deduct every .

be_specified- in the agreemeént and to pay the amount so. deducted to the

s/

 month from’the salary or, wages payable to-him, stch amount as may

2) On the executlon ‘of such agreement the employer d1sburs1ng )

the salary or wages of the members shall, if so required by the multi-

State co-operative society by a requ151t1on in- ertlng and so long as’

the society dees not 1nt1mate that  the whdle of such debt or other

’dernand has been pald miake -the ‘deduction’ “in ~ accordance - with the:

agreement and pay the amount so deducted to the society within a

]

' socxety in satlsfactmn of .any debt or other. demand owmg by the memberi o
‘to. the soc1e‘ry ‘ : '

period of fourteen days of the date on which deduction has be¢n made,. ,

“ag if it were a part of the salary or wages payable on the day as re- .

quired under the Payment of Wages Act,. 1936, and such payment shall - 4o l936

~ be: valid discharge of the employer for h1s liab111ty to pay the amount -
o deducted o, . ,
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_ (3) If after the recelpt of a reqmsltlon made under sub-sectmn (2)
" the employer dlsbursmg the salary or wages of the member at any time
- fails to.deduct the amount specified in the requisition from the salary
- or ‘wages payable fo. the “'member  concerned or makes default in re- _
AR Imlttmg the amount deducted to the multi-State co- operat1ve ‘SOClety the
society shall be entitled to recover any such amount from such employer
. as arrears of land revenue and the amount so-due from. such employer
- shall. rank in priority in respect.of the llab1hty of such employer equal
“to that of_the salary or wages in. arrears.

: _ 99 Notw1thstandmg anythlng contalned in any law for the time being :g‘:;::('i
~ . in force, the Central Government or a State Government may, with a .

to multi-
view to ‘promoting co-operative movement,— o _State co-
it m 1ti-Sta e c0-0 eratlve operative
- Sca) subscribe ‘to 'the share capl al of a’ u t P societies, -
socie v . ) R ‘ ' R

(b) give loans or make advances to a multl State co-operatwe
soc1ety, : : : ;

(9] guarantee ‘the repayment of prlnC1pal and payment of .
: ‘-1nterest on debentures 1s_sued_ by a mu_ltl-State co_oper_at.lv,e
. ¥ soclety; | -, . SN !

: . . i e

(d) duav antee the’ repayment of Share cap1tal of a multi—State
co- operatrve society “and” dividends thereon :at. such rates as may be -
spec1ﬁed by the Central Government or- the State Government,

_ (e) ‘guarantee the répayment of principal - and payment of 1nt'e-= .
' rest on. loans and advances to a’ mult1 State co- operatlve somety, B

H lee financial assmtame in any other form 1nc1ud1ng sub51- '
d1es to any mu1t1~State Co- operatlve soc1ety '

e : ~ CHAPTER: VI |
LT o PROPERTIES ‘AND FUNDS OF MULTI SI‘ATE CO-OPERATIVE SOCIETIES

*

~ 7

_ 60. (1) No part of . the fundg ot‘qer than net proﬁts ‘of a raulti- State Fu:’d’ be
+ co-operative society shall be -divided by way of bonus or d1v1dend OF . Joad

* divided
~ otherwise d1str1buted among its ‘members. * o o by way

"(2) The net profits of a multi-State co- operatlve soc1ety referred. to - of profit;
~ - -in sub- sect1on (1) in respect of a ‘society earning profits shall be calcu- '
k lated by deductmg from'the gross profits for the year, all interest accrued
., . and aceruing in relation to amounts which are overdue, establishment . -
- 'charges interest payable on loans and depos1ts audit fees, working
expenses including repairs, rent, taxes and depreeiation, bonus payable to
~employees under the law rclatmg to payment of bonus for the time being
in force, and’ equahsatwn fund for stich bonus, provmon for payment of .
- ., income-tax and making approved donationg under the Iricome-tax Act,
43 of 1961. 1961, ‘development rebate, provision for §evelopment fund; bad debt
o fund price fluctuation fund, dividend equalmatmn ‘fund, . share . capital, -.
redemption fund, investment fhictuation fund, provision for retirement
benefits to emplovees and after providing: for or writing off bad debts -
and losses not adjusted against any. fund created. out of proﬁt

Prov1ded that such socletv may, add to the net pTOﬁtb for the. year, N

'-'1nterest accrued in the precedmg years but actually recovered du.rmg
- the year: ' »

Prov1ded further that in (‘aqe of qlch multi-State £0- operatjve soc1et1eq
_as do’ not have share capital. the surplus of income over expenditure

. shall not he treated as nel profils and: such s'urplus shall Be- de°7t with
in accordance with ’rhe bye-laws. :

e

. S
R )
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61, (f) A multl State co- Operatlve somety shall, out oi: its net proﬂts .

in’ any year— .

(a) transfer an amount not 1ess than twenty-ﬁve per cent to_'

 the Treserve fund, and

(b) credit such pomon "as may be prescnbed to the co»operanve' :

education fund . maintamed by the Natlonalr Co-operatlve Umon of
Indxa Limited, New De1h1

(2) Subject to <‘uch conditions as may be prescrlbed the balance of

the net profits may be ut1hsed for all or any of the followmg purposes

.,

N\

(@) Jpayment of d1v1dend ‘fo members on their pald-up share o

: cap1ta1 at a rate not exceeding the plescrlbed llmlt

(b) constitution ‘of; or contribution to such specigl funds _'in-_

cludmg educatlon funds, ‘as may - be wpecified in the bye-laws

(c) donation of ampunts 1ot exceedmg five per cent, o* the.'

L

) net proﬁts for. any purpose connected with the .development - of

co- operatlve movement or charitable purpose as deﬁned ird nectlon-'

‘2 of the Charitable. Endowments Act, 1890;

(d) payment. of ex gmtza amount to- employees of the multl-_

6 0f 1856.

e

' »State co-operative society to-the extent and in the manner specified < - :

in the bye-laws

(3) The funds ofia multl—State co-opefatiVe._.soeietyA-:s'hali ‘ot be-
. utlhsed for any pohtlcal ‘purpose. * : S Al

62 A _mu1t1~State osoper_atlve sotiety ~ may invest or deposit itg

co- operatlve bank; or

(b) in any of the sec’urmes spec1ﬁed in sectlon 20 of the Inchan A
. ) 0

: '['ruqts Act 1882; or

(¢) in the shares or securltie; of any .other' : .multi-St'ate co-

opera‘mve soc1ety or any co- oneratlve soc1ety, 01“ A {

(d) in- the shales securities or assets. of - any other 1nst1tut1on
w1th the previous approval of 'the Central Reglstrar, or

(e) with any bank .or -
(fy in such” other mode as may be 'DI‘Eh(.I‘lbed

Emplanatbon —1In clause (e), “bank” means any bankmg com-

_ pany ‘as defined in clausé& (c) - of sectlon 5 of the Banklng Regulatlon k

Act 1949, and mcludes-—

" (i) the State Bank of Tndig constituted“ 'under th"é 'sm't'e- -

'Bank of India Act,. 19.}5

(i) a. sub51d1ary pank as defined in clause (k) of sectmn 2
of ‘the Sta’ce Bank of India (Subsidiary Banks) ‘Act, 1959;

(itl) a cnrrespondmg new bank eonstituted. under sectlon 3
of the Bankmg Compames (Acquisition and Transfer of Under-
takmgs) Act, 1970 or a correspondlng new bank cons’ututed under

" ef Undertaki ngs) Act 198\3

S

(@) in a co- opefative bank, State co- operative bank, ce-eperafive' -
land _mortgage bank, _co-operative. land development bank or Central’

10 of 19
23 0£18
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&-.

—3. 63. (1) A multl-State co- opera’uve socxety, other than a co-operauve

bank, shall not make a loan—— : :

(a) to a member on the securlty of h.lS share or on the security
of a non-member; or :

(b) to a non-member

Provided ' that with the general or -special sanction of the Cenfral
Registrar, a mum—bmte -co-operauve soaer,y may Imake loans to anounier
a;muul -blale Cco- operauve society, ’

of hls deposit,

% 64. A multi-State co- ope'rative society shall receive deposits and
;loans only to sucn exient.and under such conouuons as may be specinea

"m ne. pye-1aws:

S . _ .
Provided that a co operatlve bank shall ‘be governed by the prov131ons
'0f the banking regulauon Act, 1949, '

p.l‘@bCI‘lDGd.

66. (1) A multi-State co-operative Sooiety having such number or
‘class ot employees as may be _prescribed may estabush a conirlpuiory

provlolent iund for the benetit of such employees fo whicn shail be
credited all contiriputions’ made by the employees and tne soueuy m

accoraance with the bye- -laws of the soclety

established. by a muj.u—btate co-operative soclety under sup-secuon (1)

sha.Ll not~— :

. (@) be used in the busmess of the soclety,
(b) form part of the assets of the society;

(c) be liable to -altachment or be subject to any other process

of any court or other authorlty. _
(3) Notwithstanding anything contained in this section, a prov1de:n+

fund. estabhshed by a multi-State co-operative society to which ' the

provisions’ of the Employees’ Provident Funds and Miscellaneous Provi-
slons Act, 1952, apply, shall be governed by that Act,
- CHAPTER VII "
AUDIT, INQUIRY, INSPECTION AND SURCHARGE
. (1) The Centrak Reglstrar shall audit, or cause to be audlted by

a person authorised by him by general or special order in writing in

this behalf, the accounts of every multl-State co- operatwe ro1ety at
least once in each year. . o
(2) The audit under sub—sectlon (1) shall include an exarmnatlon of
overdue debts, if any, the verification of the cash balance and securities,
‘and a valuation of the assets and 11ab111t1es of the multl-State co—operauve
. society. :

.3 Law—57.

{2) Notw1tnsLancung anytmng contamed in sub-section (1), a mul‘u- _
. Slale co-operaive s0Ciely may mdKe a 10an to a deposiior on uie secu.m,y

65.-Save as proVJ,ded in sectlons 63 and 64 the transacuon of a multi- -
*State co- operauve ‘socrely wil any ‘person Other than a memper snail’
be supjecy 1o such proniptiong and. resl‘,rxcuons, if - any, as . ma.y be.

Restric-
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ing.
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© - (2) Monies standing to ‘the. credlt of ény contmbutory prov1dent fu.nd.-

Audit,
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(3). The person auditing the - accounts of a multl—State co-operative .
society shall have free access to the books accounts, papers, vouchers,

stock and, other property of such society and sha]_l be aJJowed to verliy
~ its cash balance. and securities.

(4) The directors, managers, administrators and other officers of the

multi-State co-eoperative socrety shall furnish to the person auditing the

" accountg of the soclety all such * information as to its transactions and
working as such person may requl.re :

(5) The Ceﬂtral Reglstrar or the person authorised by him under

sub-section (1) to audit the accounts of a multl-State co-operatlve society
shall have power, wnere necessary——

(@) to summon at the time of the audit any officer, agent,

_ servant or member of the society, past or present, who, he has
- reason to believe can give valuable information in regard ta trans-

actions of the soclety or. the management of its affairs; and

(b) to require the production of any book or document relating

to the affairs of or any cash or securities belonging to, the society -

- by any’ officer, ‘agent, servant, or member of the soclety in possession
~of such books, documents, cash or securities and in the event of

SEerioug 1rregula11t1es discovered, during audit, to take- them into’
custody : o

(6) If at the time of audit the accounts of a multi-State co-operative
society are not complete, the Central Registrar or the person authorised
by him under sub-section (I) to audit may cause the accounts to be
written up at the expense oj: the society, C

. T A7) Audit fee, 11: any, due from any mulu-State ‘co-operative - society
o shall be determined by the Centra] Registrar and shall be recoverable

in the same manner as 1s provided; in section 89..

Inspection 68. (1), The Central Registrar, or any person authorised by him by
g{ ‘tmulﬁ~ general or special order in writing in thls behalf, may 1nspect a mu.l.tl-
ale CO- - .

operative State co-operative society.
 societies.
(2) (¢). For the purpose of inspeqtion unden sub-section (1)
Central Registrar or the person authorised by him under that sub-bectlon
shall at all times have access to all books, accounts, papers vouchers,
becurltles, stock and other property of that soclety and may, in the -
event of serious irregularities discovered during inspection, take them
into custody and shall have power to verify the cash balance of the
society and subject to the general or special order of the Central
~ Registrar to call a meeting of the board and also a.general meetlng of
. the society where such general meeting is, in his opmlon necebsa;ry

() Every officer or 'member of a’ mult,l-State co-operat1ve socaety‘
shall furnish such information -with regard to the working of the

somety as the Central Reglstrar or the person makmg such inspection
may requn:e :

© (3) A copy df the reporf of _ inspection under this section shall be
communlcated to the multi-State co-operative society within a period of
. three months from the date of completion of such inspection.
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69. (1) The Central Registrar. may, of his own motion or on the
- application of a majority of the members of the board or of not less
than one-third of the members, hold an inquiry or direct some ‘person

authorised by him by order in writing in this behalf to hold an inquiry :
- into the constitution working and ﬁnanmal condition of a multl-State '

co- operatlve society.

Inquiry
by Cen.’

" tral Regis-

trar.

"~ (2) The Central Registrar or the person authorised by him under .

sub-section (1) shall have the following powers, namely:—

(a) he shall at all reasonable times have free access to the books
accounts, documents, securities, cash and other propertles belonging
to or in-the custody of the multi- State co-operative society and may

' summon any person in possession or responsible for the custody of
- any such books, accounts, documents, securities; cash or other -pro-
~ perties to. produce the same, at any place spem_ﬁ_ed by him;

(b) he may, notwithstanding any rule or bye-law specifying the’

" period of notice for a general meeting of the multi-State co-operative
. society, require the officers of the society to call a general meeting
of the society by giving notice of not less than seven days at such
time and place at the headquarters of the society to consider such

matters, as may be directed by him; and where the officers of the -
society refuse or fail to call such a meetmg, he shall have power

to call it hlmself

(¢) he may summon any person who is reasonably belleved by

him to have any knowledge of the affairs of the multi-State co-opera- -

tive society to appear before him at any place at the headquarters of

. the society or any branch thereof and may examine such person on
oath : E

(3) Any meeting called under clause (b) of sub section (2) shall have .

- all the powers:of a general meeting of the society called under the bye- -

laws of the socwfy and 1ts proceedlngg shall be regulated by such bye-
‘-laws _ o . A

(4) The Central Registrar shall, within a perlod of three months of

[N

the date of receipt of the report, communicate a brief summary of the

report of the inquiry to the multi-State co-operative. society. the financial.

institutions, if any, to which the society is affiliated, and to the person or
authority, if any,; at whose 1nstance the inquiry is made.

70. (1) The Central Registrar shall, on the apphcatlon of a creditor
of ‘a multi-State co-operative societv. inspect,” or direct some person
authorised by him by order in writing in this behalf to inspect, the
books of the society: - - S -

Provided that no such inspection shall be made unless the applicant—

(a) satisfies the Central Registrar that the debt is a sum then

due, and that he has demanded payment thereof and has not recelved -

satlsfactlon w1th1n a reasonable time; and

(b) den051ts w1th the Central Reglstrar such sum as securlty

for the costs of the proposed inspection as the’ Central Reglqtrar may
require, :

Inspec-
tion of
books of
indebted
multi- -
State co--
Operative
societies,
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| (2) The Central Registrar shall commurricate the result; of any such
ingpéction to the creditor,

71. Where an inquiry is held under section 69 or an inspection: is made. .
under section 70, the Central Registrar may apportion the costs, - or such .
parf of the costs, as he may think fit, between the multi-State co-operative : _
society, the members or creditor demanding an inquiry or  inspection;
and- the officers or former officers ‘and the members or past members of
that somety : : o W‘“rv‘l

' Provided that—
(a) no order of apportionment of the costs shall be made under
this section unless the societv. or the person liahle to vav the costs

thereunder has had a reasonable opportunity of being heard:

(b) the Central Registrar shall state in writing under his own
hand the grounds on which the costs are apportioned.

72. Any sum awarded by wav of costq under qectlon 71 may be e
covered on application to a magistrate having jurisdiction in the place

~ where .the person, from - whom thé money is claimable, -actually and

voluntarily resides  or carries on. business. and such magistrate shall .
recover the same as if it were a fine imposed by himself.

73. (1 ¥ in the course of an audit, inquiry. inspection or the winding N
up of a multi-State co-operative society. it is found that any person. who

-is or was. entrusted with the organisation or management of such society

or whao is or has at anv time been an officer or an emvlovee of the society,

has made any ‘payment contrary to this Act, the rules or the bve-laws

or has caused anv deﬁmencv in the assets of the society by breach of
trust or wilful negligence or has misappropriated or fraudulently retained i
anv money or other property belonging to such society. the Central
Registrar may, of his own motion or on the application of the board,
liquidator or any creditor, inquire himself or direct any person authorised -
by him, by an order in writing in this behalf, to inqguire into the conduet
of such person within a period of two years from the date of the report

of the audit, inspection or inquiry or the date of the order of wmdmg '
up, as the case may be:

‘Provided that where. the Central Registrar is satisfied that such
Inquiry could not be commenced during the period of .two vears afore-
faid’ on "account of fraud or concealment of facts ‘make,. or direct the .
inquiry to be made, within such period not exceeding six years from .

inquiry or the’
rdate pf the order of winding up, as he may think fit. R

(2) Where an mqulrv is made under sub-section - (1), the Central
Registrar may, after giving the person concerned a reasonable oppor-

- tunity ‘of being heard. make an order requiring him to repay or restore
: the .money or proverty or any past-thereof:-with interest at+ such rate,

or o pav contribution and costs or nompeneatmn fo such extent as. the

: C‘eni—ra] Recﬁstrqr may consider just and eqmtabTe
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| |  CHAPTER VIII

' SE'I'I‘LEMENT OF DISPUTES

74 (1). Notwrthstandmg anything contarned in any other law for the _
time being in force, if any dispute (other than a dispute regarding dis-.
ciplinary action taken by a multi-State co-operative society against its
paid employee or an industrial dispute as defiried in clause (k) of section

Disputes.’

2 of the Industrial Disputes Act, 1947) -touching the constltutlon_ o

management or business of a multi-State co-operative. soc1ety arrses-

(a) among members, past members and .pemons " claiming
through members, past members and deceased members, or

(%) between a member, past member or a person clal'mlngr
through a member, past member or deceased ‘member and the multi-
State co-operative society, its board or any officer, agent or employee
of the multi-State co-operative society or hquldator past or present
or : g’ - PR

(¢) between the multi-State co-operative gociety or its board and
any past board, any officer, agent or employee, or any past officer,
past agent or past employee or the nominee, heirs or legal represen-
tatives. of any deceased officer, deceased agent or deceased ‘employee
,of the multi- State co-operathe society, or '

~(d) ‘between the multi-State co-operatwe soc1ety and any other

multi-State co-operative society, between a multi-State co-operative

society and . liquidator of another multi-State co-operative society
or between the liquidator of one multi-State cc-operative .society
and the liquidator of another multi-State co-operative society,

such dispute shall be referred to the -C‘entral Registrar for décision and

no.court shall have ]urlsdrctlon to entertain any suit or other prroceedlngs_-
In regpect of such dispute:

Provided that all disputes in. which a national co- operative 'soclety is

‘a party shall be referred to the Central Registrar or any officer em-
S ‘powered to exercise the powers of the Central Reglstrar

(?) For the purposes of sub-section (1) the followlng shall be deemed

1o Dbe disputes’ touching the constitution,. management or business of- L

‘a multi- State co-operative somety namely —

(@) a clalm by the multl-State co-operative soclety for any debt.
or demand due to it from a member or the nominee, heirs or legal -

" representatlves of a deceéased member, whether such ‘debt or demand
“be adm1tted or not; ' ‘

(b) a claim by a burety against the prmcrpal debtor where the
- multi-State co-operative society has’ recovered from - the surety any :
-amount. in respect of any debt or demand due to it from the principal
debtor as a result of the default of the pr1n01pal debtor, whether
‘such debt or demand is admitted or mnot;.

_ (c) any dispute a‘msmg in connection’ w1th the electron of any
officer of a muylti-State co- operaﬂve society,
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"(3) If any question arises whether a'diépute referred td the Central
_Registrar is or is not a dispute touching the constitution, management or

busmess of a multi-State co-operative society, the decision thereon of the
Central Reglstrar bhall be final and shall not be call-ed in question in any
court, A

5. (1) Notwithstanding anything contained in the Limitation Act,
1963, but subject to the specific provisions made in this Act, the- perlod of

llmltatlon in the case of a dlspute referred to the Central Registrar -

shall,—.

(a) when the dispute relates to the recovery of any sum mclud-
ing interest thereon due to a multi-State co- operative society by a
-member thereof, be computed from the date on which such member
diég or ceaseg to be a member of the society;

(b) save as otherwise provided in clause (¢), when the dispute
" relates to any act or omission on the part of any of the parties
referred to in clause (b) or clause (c) of sub-section (I) of section

T4, bie six years from the date on which the act or omission, with

reference to which the diapu—te arose, -took place;

- (¢) when the dlspute relates to a multi- State co-operablve society
.. which has been ordered to be wound up under section 77 or in
. respect of which an admlnlstrator has been appointed under section

48, be six years from the date of the order issued under section 77 -

or s-ectlon 48, as the case may be;

"(d) when the disp-ute is in respect of an election of an oﬂ"l(_:er of
- a multi-State co-operative . society, be one month from the date of
* - the declaration of thé result of_ the election. :

“(2) The period of limitation in the case of any dispute, except -

those mentioned in sub-section (1), which are required to be referred to

~ the Central Registrar shall be regulated by the.provisions of the Limita-

tion Act, 1963 ‘as if the dlspute were a. sult and the Central Reglstrar a
civil . court A L

(3) No‘_cwithstkanding anything contained' in sub-sections (I) and (2)\,'
the Central Registrar may. admit a dispute after the expiry of the period.

of limitation, if the applicant satisfies the Central Registrar that he had
sufficient cause for not referring the dispute within such perioil‘

76. (I) The Central Reg1strar may, on recexpt of the reference of
. ‘dlspute under section 74—

- (a) elect to decide the dispute himself; or

(b) transfer it for dis*pesal to any 'cher person who has heen

. invested by the Central Government with powers in that‘behalf.

(2) The Ce_ntfal' Registrar may Wifhdraw any 'referénce transferfed
under clause (b) of sub- sect1on‘ (1Y and decide it himself or refer the

same for decision to any other person who has been invested by the Cen— ‘

‘!ral Govemment with powers in. that behalf,

36 of 1963,

36 0f1963



7 of 1981.

7 of 1961.

o 1884] Multi-State Co-operative SOGieties S g4

(3) The Central Registrar or any other person to whom: a_dispute is
referred for decision under this section may, pending the decision of the

_ dxspute, make such interlocutory orders as he may deem necessary in the

interest of Justice, i

o - CHAPTER IX -

WINDING Up OF MULTI-STATE CO- OPERATIVE SOCIETIES

77. (1) If the Central Reglstrar after an inquiry has been held under
section 69 or an inspection has been made under section. 70, or
on receipt of an application made by not less than three-fourths of the
members of a multi-State co-operative society, is of opinion that the
society ought to be wound up, he may, after giving the society a reason-

able opportunity -of making its representatlons, by order, direct it to be
wound up. :

: . , o 2 §
cemd NUR B _H:Elaiu
(2) The Central Reglstrar may, of hxs own mot on and after glvmg

. the multi-State co-operative society a reasonable opportunity of making

its representations, make an order directing the Wmdmg up, of the multl-
State ‘co-operative society—

+

(a) where it is a condition of the reglstratlon of the soc:lety that
~ the society shall consist of at least fifty members and the number of
members has been reduced to 1ess than fifty; or

\

(b) where the multi-State ‘co-operative society has rot com-
menced working within a period of six months of the date of its
registration or slich extended period as the Central Registrar may

allow in thig behalf or has ceased to functlon in accordance with co-
operative principles.

_ (3) The Central Registrar may cancel an order for the winding .up |
~ of a multi-State co-operative society, at any time, in any case Where,

his opinion, the society should continue to exist.

(4). A copy of such order shall be communicated by reglstered post;
. to the multi-State co-operative society -and to the ﬁnanclal institutions,

1f any, of which the society is. a membper, ¥
(5) Notwithstanding anything contained in ‘this section, no co—operatlve

bank shall be wound up except with the previous sanction in writing of
the Reserve Bank,

78. Notwfchstandmg anythmg to the contrary contained elsewhere in
this Act, the Central Registrar shall make any order for the winding up
of a co-operative bank, if so required by the Reserve Bank in the cir-
cumstances . mentioned in section 13D of the Deposit Insurance and

- Credit Guarantee Corporation Act, 1961,

79. Where ‘a co-operative bank, béing an insured bank within the .

meaning of the Deposit Insurance and Credit Guarantee Corporation Act,

(1961, is wound up and the Deposit Insurance Corporation has become

liable to the depositors of the insured bank under sub-section (1) of
section 16 of that Act, the Deposit Insurance Corporation shall be re-

- imbursed by the liquidator or such other person in. the circumstances,

to the extent and in the manner provided in section 21 of that Act.

Wind~ -
ing

up of
multi-

State co-

operative
societies.

“Winding

up of co--
operative
banks at

~ the direc~
. tion of
. Reserve

Bank.

Reim-
bursement
to the
Deposit

- Insurance
- Corpora-
: -tion by
. liquidqtor.



‘Liqui'dalor. :

Powers”
“of

liqui-

dator.

‘ the Cenitral Registrar—

Agp Multi-State Co-operative, Societies [aer 6L

80. (1)- Where the Central Registrar has made an-order under section
17 tor the winding, up of a mulu-State co-operative soclety, the Central
Registrar may. appomt -a liquidator for the purpose and fix his remunera-

: tlon

(2) A liquidétor shall, on appointment, take into his custody or under
his control all the property, effects and actionable claims to
which the multi-State co-operative society .is or appears to be

“entitled and shall take such steps as he may deem necessary or expedient

to prevent loss or deterioration of, or darnage to, such property, etfects.

‘and claims and he may carry on the business of the multi- State co-opera-’
“tive socmty so-far ds may be necessary w1th the prev1ous approval of the
Lentral REg‘IStI‘aI‘

-(3) Where an appeal is preferred under clause (k) of sub-section
(1) of section 90, an order for the winding up of a multi-State co-operative

* soctety made under section 77 shall not operate thereafter unt1l thie order
‘is confirmed in appeal:

' Prov1ded that the liquidator shall contmue to have custody or conhrol :

. of the property, effects and actionable claims mentioned in sub-section
{2) and have authority to take the stepg referred to in that sub-section, -

-(4) Where an order for the Winding up of a multi—State co-operative
society is set aside in appeal, the property; effects and act1onab1e claims

~ of the soc1ety shall re-vest in the. soc1ety

8L (1) Sub]ect to any rules made in this behalf the whole of the . : '
_assets of a multi-State co-operative society in respect of which an order .
- for winding up has been made, shall vest in the liquidator -appointed.

under gectlon 80 from the date on which the order takes reﬁect and the

hqmdator shail have power .to realise such assets by sale o,r otherwise, -

() ‘Such 11qu1dator shall also have power sub]ect to the control of

T

(a) to institute and defend{ sults and other legal proceed.mgs on
behalf of the multi-State co-operative bOCIEty by the name of his -
office;

(b) to determine from time to time the contribution '(including
debts due and costs of liquidation) .to be made or remalmng to be
made by the members or past members or by the estates or nominees,

- heirs or legal representatives of deceased members or by any officers

or former ofﬁcers, .to the assets of the multi-State .co-operative
soc1ety, ‘ : ‘

(¢) to investigate all clalms against the multi-State co-operative
~ society and subject to the provisions of this Act, to decide questlons
"~ of pr10,r1ty arlslng between claimants;

(d) to pay claims ageunst the multl-State co-operatlve society,

. including interest up to the date of winding up aecording -to their .

respective priorities, if any, in full or rateably, as the assets of the

. society may permit; the surplus, if any, remaining after payment

of the claims being applied. in payment of interest from the date of

such order of winding up at a rate fixed by him but not EXCeedmg
the contract rate in any case;
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(e) to determlne by what persons and in what proportmns the
"costs of the llquldatlon are to be borne, : :

(f) to determine whether any person is-a member past member
or nominee of a deceased member : S i

" (g) to give such directions in regard to the COD.eCtIOn and dlstrz-
bution of the assets of the multi-State co-operative sociely as may.
_appear to him to be necessary for winding up the af‘fa:lrs of that
- society; :

, “(h) to carry on the business of the mult1-State co-operatlve
. society so far as may be necessary for the beneﬁclal w1nd1ng up of
- the same; :

(1) to make anhy compromise or arrangement with creditors or
persong claiming to be: ¢reditors or having or alleging to have any
claim, present or future, whereby the multi-State co-operative
socrety may be réndered 11ab1e ' :

A (y) to make any compromise or arrangement w1th any person
between whom and the multi-State. co-operative society there exists
any d1spute and. to refer any such' dispute for declslon'

(k) after consulting . the members of the raulti- State co-operatlve
~society, to dispose of the surplus, if any remaining after paying the
- claims -against. the SOC1ety, in such manner as may “be prescnbed

(l) to compromise all calls or 11ab11_1t1e.s to calle and debts and
liabilities capable of resulting in debts, and all claims, present or
-future, certain or contingent, subs1st1ng or alleged to be subsisting
- between the multi-State co-operative society and a contributory -
or other” debtor or person apprehendlng liability to  the
multi-State co-operative society and all questions in any way relating

_to or affecting the assets or the winding up of the society on such - .

terms as ‘may be agreed 'and take any 5ecur1ty for the discharge of
any such call; 11ab111ty, debt or c1a1m and glve a comple’te d1scharge
‘in respect thereof.

: (3) W’h‘en the affairs of a multi-State co-operative society have been

‘wound up, the liquidator shall make a report to the Central Registrar

and deposit the records of the soc1ety in such place as the Cen‘aral
Registrar may direct. '

| 82 The surplus assets as ShOWn in the report of a hqmdator of a

' ) mult1—State .co-operative society wh1ch is wound up,—

(a) may, if the bye-laws of the multi-State co-operatiVe mciety

Tspec1fy the purpose for which surplus shall be utilised, be utlhsed _

) 'by the Central Reglstrar for the' sald purpose, and

(b) if the bye—laws aforesa1d do. not specify the purpose, be

divided . by the Central Registrar. -with the previous sanction of the

. Central - Government, amongst  the ‘members .of such multl-Stat&
co-operative society in such manner as may be prescribed

3 Law—5 8
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83 Notwithstanding. anythlng contamed in any law relating to in-
solvency, the contribution assessed by a liquidator shall rank next te
debts due to the Central Government or a State Government or a local
authoerity in: accordance with the order of prlorlty in 1nsolvency proceed-

ings. - T Bssm

84. (1) The Central Registrar may, after con31dermg the report of the
llquldator made to him’ under sub-gection (3) of section ‘81 order the '
reg‘lstratlon of ‘the multi-State co-operative society to be cancelled and -
on such cancellatlon that society shall stand dissolved.

(2) An order passed under sub- sect1on (1) sha.ll be communicated by
registered post to the president.of the multi-State co-operative society
and to the financial institutions, if any, of which the society was a
member. - S ' ' - -

~ CHAPTER X .
EXECUTION OF DECREES ORDERS '‘AND DECISIONS

- 85, Every decls1on or otder made | under - section 30, section 31,

section 73, section '76 section 90, section 92 or section 93 shall; if not '-
'carrmed out,—- - § ' ‘ :

(a) on a cert1ﬁcate s1ghed by’ the Central Reglstrar" or any
person authorised by him in writing in this behalf, be deerned to be

a decree of a civil court and shall be executed in the same manner‘ :
as if it were a decree of such court; or

(b) where the decision or order provides for the recovery of - A

money, be executed. according to the law for the time being in force
for the recovery of arrears of land revenue:

Prov1ded that any apphcatlon for the recovery in such manner of
~any sum shall be made— - :

(z) to the Collector and shall be acconlpanled by a certificate :
signed by the Central Registrar or by any person authorlsed by
~ him in writing in th1s behalf;

(i) within twelve years from the date ﬁxed in the declslon

or order and if no such date is ﬁxed from the date of the decision
or order as the case may be; or’

“(c) be executed by the Central Reglbtrar or. a;ny person autho-
_rmed by him in writing in this behalf, by ‘attachment- and sale or
~sale without attachment of any property of the person or a multi-

State co- operative soc1ety against whom the decision or order has.
been made. : : !

86. Every order made hy the 11quidator under section 81 shall be

~executed according to the law for the time belng in force for the recovery '
-of arrears of land revenue. -

87, (1 ) Where the Central Registrar 15 satisfied that a party to any

: refelence made to him, under section 74 with intent to defeat or delay

the executlon of any decision that may be passed ‘thereon is about to— -
{a) dispose of the whole or any part of the property, or

(b) remove the whole or any part of the- property frOm its
wting precinets, ! e

g o
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" _the Central Reglstrar may, unless adequate securlty is furnished, direct

civil court having jurisdiction in the same way as an attachment ‘order
passed by itself and shall have the same effect as such order. :

- 88 The Central Registrar or any .person authorlsed by him in wrltmg‘

in this behalf shall be deemed, when exercising any powers ‘under this

Act for the recovery of any amount by the attachment and sale or by
 sale without attachment of any property, or when passing any orders on
any apphcatlon made to him for such recovery or for taking a step-in-aid -
- of such recovery, to be a civil court for the purposes of article 136 of the

36 of 1963.

Schedule to the antatlon Act 1963.

'89. (1) Al sums due from a multi-State co-operative society or fromy
an officer or member or past member of a multi-State co-operative society,

‘to the Central Government or a State Government, _including any.

cost awarded to the Central Government or the State Government, as
the case may be, under any provision of this Act, may, on a certificate

issued by the Central Registrar in this behalf, be recovered in the same

manner as arrears of land revenue.

 (2) Sums due. from a multtl-State co-operative somety to the Central -
- Government or a State Govermnent and recoverable under sub-section

(1) may be xecovered firstly from the property of the society and

secondly from the members, past members or the estates of deeeased

meimbers, subject to the limit of their ljability:
Provided that the liability of past members and the estate oi deceased

members shall in all cases be subject to the provisions of section 28,

CHAPTER XI
ABPE.ALS AND REVISION

- 90. (1) Subject to the provisions of section 91, an appeal shall 11e‘

under this section against— : :
() an order made by the Central Reg;stra,r under eub-sectlen

© (2) of section 7. refu%lng to register a multl—State co-operatlvef

" society;

(b) an order made by the Central Reglbtrar under sub-sectmn 7
(4) -of section 9 refusing to register an amendment of the bye—laws

of a multi-State co-operative society;

(c) a decision of a multi-State co-operatlve society refusing or

. deemed to be refusing under swb-sectmn (5) of section 19 to

admit any person as a member of the soclety who is otherwise duly

qualified for membership under the bye-laws of the society;

e

(d) a decision of a multi-State co-operative soc1ety under sub=
section (1) of section 21 expelling any of its members;

- (e) a decision of a multi-State co-operative society removmg an
elected member of a board under section 39;

(f) an order made by the Central Regigtrar under section 40 -

fremov1ng a member from his office;

(9) an order made by .the Centra] . Reglstrar under section 48 -

supersedmg the board of d1rectors of a mu1t1—State co- operative
society: ‘

'; . conditienal attachment of the said property or such part thereof ag he -
© ; thinks necessary. -

(2) The attachment under sub- section (1) shall be executed by a
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(h) an order made by the Central Reg1strar un.der section 71

apportioning the costs of an mqmry held under sectlon 69 or an .

- ingpection made under section 70; : .
(i) an order made under sub-sectlon (2) of section 73;
() a dec1s1on or order made under section 76;

(k) an order made by the Central Registrar under section 77
dlrectlng the winding up of a multl-State co-operative society;

(l) an order made by the l1qu1dator of a multr-State co-operatlve
_society under’ section 81; '

(m) an order under section 87 dlrectmg attachment of property '
before award,’ -

(2)-An appeal agamst any dec:elon or order under sub-sect1on (1)

"~ _shall be made within sixty days from the date of suchdecision or order,—

" (a). if the decision or order was made by the Central Reg1strar .
- to the pmscrlbed autherity;

(b) if the decision was made by a  multi-State co—operatwe .
'soclety (other than a national co-operative gociety), or a hqu1dator :
" of such society, to the ‘officer who ‘is empowered to exercise the

powers of the Central Regmtrar under sub sect1on (2) of section 4 '
or -

- (e) if the decision was made by a national co- operat1ve soc1ety

‘of a liguidator of such society, to'the Central Reg1strar appomted
under sub-section (1) of section 4. :

" (3) The appellate authorxty may, if satisfied that the appellant was
prevented by sufficient cause from preferrlng the appeal within . the
‘period of slxty days, admit the appeal within such further per1od not
exceedmg smty days as’ that authority may deem fit,

(4) In disposing of an appeal under this section, ‘the appellate. '
authority may, after giving the parties a reasonable’ opportunity of making

their representatmns pass Such order ‘thereon . as that authonty may
deem fit,

(5) The de¢1s1on or order of the appellate author1ty on appealv, '.
shall be final, r

91 N otw1thstand1ng anythmg contamed in th.lS Act, where with tne
previous sanction in. writing of, or on requ1s1t1on by, the Reserve Bank, -
a. co-operalive bank— - .

~(a) is bemg wound up; or

(b) in respect of which a scheme of amalgamatmn or reorga—
nisation is given effect to; or .

(¢) in respect of which an order for the. supersessmn of the
board and. the appointment of an adm1mstrator therefor has been -

- made, : : .
no appeal, revision or. review thereagainst shall lie or be perm1ss1ble

and’ the sanction or requisition of the Reserve Bank shall not be liable
to. be called in question, :

92 (I) Subject to the provisions of section 91 the Central Govern—

~ ment may, of its own mot1on or on an apphcafmn call for and examinc

‘the records of any proceedmgs in which no appeal lies to the appellate
authority under section 90 for the purpuse of satrsfymg itself as to the

: legahty or propmety of any dec1slon or order made under thls Act and if



87 ot 1956,

oF 10841 . Multi-State Co-operative Societies " Y

in any casé it shall appear to the Central GQVern,mem'l‘_t that any such
decision. or order should be modiﬁed’ annulled or rewsted._ or remitted -
 for reconsideration, the Central Government may, after giving the party

to be affected thereby a reasonable opportunity of being heard, pass
such order thereon as it may deem fit: . ' ‘

Provided that the application to the Central Govémm{ez;mt 'for‘ the
exercise of the power under this section shall be preferred within ninety
cation relates was-communicated to the applicant: -

Provided further that the Central Government may, if satisfied th'c_?t
the appellant was prevented by sufficient cause from making the appli-

«cation within the said period of ninety days, admit the application after

.the expiry' of the said period. _ e S
(2) The Central Government may suspend the execution ~of -the

“decision or order pending the exercise of its power under sub-section (1)

in respect thereof, '

(3) The ‘Central Government méy award costg.in prdcreedings qnder‘ '

this section to be paid out of the funds of the multi-State co-operative

-days from the date on which the decision. or order to which the applli‘-. _

society. concerned or by such-party te the application for revision as the

Central Government may deem fit. . o

93. (1) The appellate authority under section 90 may, on the appli-
vation. of any party -interés;ted, review its own order in any case and
pass in reference thereto such order, as it thinks fit: o

Provided that no- such application shall be entertained unless the
appellate autho.rity'.'is satisfied that there hag been a discovery of new

 and important matter or evidence which after exercise  of due diligence
 was not within- the knowledge of the applicant or could not be produced -
by him at the time when the order was made or that there has Jbeen’

some mistake or error apparent on -the ’fa_ce of the record or for any
qther sufficient reagson: S .

. Provided further that no such order shall be made under this sub-
section unless notice has been given to all interested. parties and " they
bave been afforded a reasonable opportunity of being heard, - .

{2) An application for review under sub-section (1) by any party
shall be made within thirty days from the date of. communication of
the order of the appellate authority sought to be reviewed.

94, Where‘én]appreal is niade under ,section' 90 or where the Central
Government calls for the: records of a case under section 92; the

- appellate authority or the Central Governmen_t, as the case may be, may,

<o order to prevent the ends of justice being defeated, make such inter-

- locutory orders, including an order of stay, pending the decision of the
n as such authority or the 'Central Government may -

appeal or revisio;
deem fit.
CHAPTER XII _
SoCIETIES WIHEH: BECOME MULTI-STATE CO-OPERATIVE SOCIETIES
CONSEQUENT ON' REORGANISATION OF STATES. A

95. (1) Where by virtue of the provisions of Part I of the
States Reorganisation 'Act, 1956, or any other.enactment relating to

reorganisation of States, any Coroperative society which immediately

before the day on which the reorganisation takes place, had its objects
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confined to oneé’ State becomes, as frem $hat day, a multi-State
. co-operative society, it shall be deemed to be a multi-State co-operative

society registered under the correspondirig provisions of this Act and the
bye-laws of such society shall, in so far as they are not inconsistent Wlth

the provisions of thls Act contmue to be in force until altered or re- -
scmded ‘ :

(2) If 1t appears to the Ceniral Reglstrar or auy, officer authorised in
this behalf by the Central Government (hexeaﬁ’oel in this = section
referred to as the authorised officer) that it is necessary or expedient
to reconstitutie or reorgamse any society rexerred to in sub-sec‘uon 1),
the Centrai Reglstrar or the authorised. oﬂlcer -as the case may be, may,

“with the previous approval of the Central Govemmen‘c place before a

meeting of the general body of tha{ society, held in such manner as
may be prescribed, a scheme for the reconstitution or reorganisation,
mcludmg propobals regardmg- ' ‘ '

(@) the formation of new multi- State co-operative societies and

-, the transfer, thereto in whole or in part of the assets and liabilities
" of tha.t society, or = :

(b) the transfer, in whole or in part, of the assets‘and liabilities
of that souety to - any .other mulii-State ~ co-operative society in.
existence immediately before the date of that meeting of the general
pody (hereafter in this section referred. to as the existing multl-
State co-opela’slve soclety) ' ‘

~ (3) If the scheme is sanctioned by a- resolution passed by a mdmrlty

“of the ‘members- preac.nt at the sald meeting, either without modlﬁcatlons

or with modifications to which the Central Registrar or the authorised
officer agrees, he shall cerlify the scheme and upon such certification,
the scheme. shall, notwithstanding anything fo the conirary contained
‘in any law, regulation or bye-laws for the time being in force, be bind.
ing.on all . the societies affected by the scheme, as well as the share-

_ holders and creditors of all such societies,

4) If the scheme is not sanctioned under sub-section (3), the
Central Registrar or the ‘authorised officer may refer the bcheme to such

- Judge of the appropriate High Court, as may be nominated in this ‘

behalf by the Chief Justice ‘thereof, and the decision of that Judge in

regard to the scheme shall be final and shall be binding on all the

societies affected by the scheme as Wel]. as the sharenolders and credi- -
tors of all such societies, '

Explanation.—In this sub-section, “a__ppropriafe High Court” means

- the High Court within the local limits of whose jurisdiction the principal -

place of business of the multi-State, co;operative society is situate‘d.

(5) Noththstandmg anything contamed in this sectlon where a
‘scheme under sub-section (2) includes any proposal regardJng the
transfer of the assets and liabilities of any milti-State co- operative
soc1ety referred to in clause (b) thereof, the scheme shall not be binding -
on such multi-State’ co-operative society or the shareholders and"
ereditors thereof, unless the proposal regarding such transfer is accepted
by that multi-State co-operative society by a 1csolution passed
by a majority of the members present at a meeting of its general body .



or 1984]  Multi-State Co—ope’rative Societies ‘ . 449
| | CHAPTER XHI -
OFFENCES AND PENALTIES

96. (1) A mult1-State co-operative society or an officer or member
thereof w11fu11y making a false return or furnishing false information,
or any person wilfully or without any reasonable: excuse disobeying

- any summons, requisition or lawful written order issued under the pro-
visions of thls Act, or wilfully not furnishing any information requlred
from him by a person authorised in this behalf under the’ provlslons

of this Act, shall be punlshable with fine which may extend to two .

‘hundred rupees.

(2) Any employer who withodt sufficient cause, fails to pay to a
multi-State co-operative society the amount deducted by him under
section 58 within a period of fourteen days from the date on which such
‘deduction is made, shall, without prejudice to any action that may be
taken against him under any other law for the time being in‘for‘ce,-be
pumshable with fine Whlch may exftend to five hundred rupees

() Any officer or custodian who- wilfully faVls to hand eover custody
of books, accounts, documents, records, cash, security and other property
belongmg to a mu1t1-State co—operatlve society of which he is an officer

. or custodian, to a person entitled under section 49, section 67, section 68,
“section 69 or section 80 shall be punishable with fine which may extend

to two hundred rupees and in thé case of a continuing breach, with a
further fine which may extend to five hundred rupees for every day .

Offences. -

 during which the breach s contlnued after conv1ctxon for the ﬁrst such

breach.

97. (1) No court inferior to that of a Metropohtan Maglstrate or a

'Judlclal Mag&strate of the ﬁrst clabs shall try anv offence Under thls

- Act. : R YT

@) No prosecution shall be *instimte_d under this Act without th-e'
previous sanction of the Central Registrar and such sanetion shall not.

- be given without giving to the person concerned a Teasonable npportunlty
to rebresent his case. ‘

CHAPTER XIv
MISCELI ANEOUS

98. Every multi-State co-operative society shall ‘keep a copy of this

. Act, the rules and its ‘bye-laws and also a list of its members, open to

1mpect1on free of charge at all reagonable tlmes at the registered addr%s
of the gociety. :

99. (7) NotwlthQ’fﬂndlng anvthmg‘ con’ralned in this Act, the Central
Tovernment may, by. genersl or special order, for reasons to be recorded -
_therein, and subject to such conditions if any, as may be ‘specified
_therein exempt any multi-State co-operative society or class of such

socletles from any of the requlrement of - thlq Act relatmg to regjstra-
Hon, ; : ponTTIER e

Cogni-
zance of
offencey,

Copy of

Act,
. rules i
and bye - R

1aw5,.étc..
to be
opento

inspection.

Powerto -
exempt
multi-
State co- .
operative.
societies
from

~conditions

as to

registra-~
tom,



Liquida-"
"~ tortobe
public
- servant.
" Notice |

- necessary
- in suits.

" Certain
“Acts not

~to apply. -

" Savings
of exist~
ing multi-
. State co-
operative
societies,

450 . Multi-State Co-operative Societies - -~ [act 51

(2) (a) The Ceritral Government may, by general  or special order
and for reasons to be recorded therem——— o

O] exempt any mu1t1«State co~operat1ve society or- any class of
or

(i) direct that' such provisions. shall apply to such sbc1ety or

class of societies with such modifications not affecting the substance

thereof: as may be spec1ﬁed in the order:

Provided that no order shall be made under sub-clause ' (i1) so

" as to prejudice the interests of such society or.class of such societies

W1thout a reasonable opportumty being given to make representation
in the matter :

-(b) Every order made under clause (a) shall be. publlshed in the
Ofﬁc1a1 Gazette : ' , A

100 Any person dppomted as liquidator under the provlslons of this
‘Act shall be deemed to be a public servant within fhe meamng of
section 21 of the Indian Penal Code. :

101.. No suit shall be 1nst1tuted against a- . multi-State cb-operatlve
somety or any of.its officers in respect of any act touching the constitution,

management or the business of the society until the expiration of ninety
days next after notice in writing has been ‘delivered to the ~Central

Registrar or left at his office, stating the cause .of action, the name, des-
cription and place of residence of the plaintiff and the relief which he - -

claims, and the plaint shall contain. a statement that such notice has
. been so delivered or.left,

. 102. (1) The provisions of the companiesAct 1956 'and the Mono-
polies and Restrictive Trade Practices Act 1969 shall not apply to multa- -
'State co- operatlve societies.

(2) The multi-State co—aoperatWe socletles reglstered or deemed to.

be: registered under the provisions of this Act shall. not indulge in mono-

* polistic and restrictive trade practices, as defined in the Mononohes and o
- Restrictive  Trade Practlces Act, 1969.

103. () Every multi-State co-operatlve society existing 1mmed1ately:‘ :
before the commencement of this Act which has been registered under -

the Co-operatlve Societies Act, 1912 or under any .other Act relating to
cc-operative societies in force, in any State or in pursuance of the
Pprovisions of the Multi-unit Co- operatlve Sociéties Act, 1942 shall be

deemed to be reglstered under the corresponding provisions of this Act,

and the bye-laws of such society shall, in so far as they are not incon-

sistent with the provisions of this Act or the rules, contmue to be in

force until altered or resclnded

(2) AN appointments rules and orders made, all notifications and

. notices issued and ‘all suits and-other proceedings instituted under any '

of the Acts referred to in sub-section (I) shall in so far as they are not

inconsistent with the provisions  of. this Act, be ‘deemed to have been .

respectiVely made, issued and instituted under this Act, save that an

“order made cancelling the registration of a multi-State co-operative

such societies from any of the prov151ons of this Act or of the rules; -

45 of 1860.

1 of 195¢
54 of 1969,

B4 01 1969

2 of 1912.

60f 1942

society shall -be deemed, wunlegs the gociety has already bheen finally - V

liguidated, tobe an ordey made under section 77 for 1ts belng wound up.



5°0f 1908,

_ impose.

OF 1984] ' Mult?}-Staté‘C.o-dp-erative Societies ' © 4RI

104; (1) If the Central Government is satisfied that any multi-State.
co-operative ‘society should be designated as a mnational co-operative
society or any national co-operative society: specified in the Second
Schedule -should be omitted from the said Schedule, it may, by notifica-
tion, amend ‘the said Schedule so as to include therein such multi-State

" Power to

“amend
Second |
Schedule,

co-operative soclety or exclude therefrom such mational co-operative

society, and thereupon the said Schedule shall be deemed fo have been

amended accordingly: : _ \

@ A cbpy of every notification m‘ade‘lin'd‘er sub-section. (1) shall
be ‘laid before each House of Parliament as soon as may be after it is
made, o T L

105. (1) Save as otherwise provided in this Act, no court shall have
jurisdiction in respect of— ‘ '

- (@) the registration of a multi-State co-operative society or its

bye-laws or of an amendment of the bye-laws; -
(b) the removal of board of directors;

(c) any dis_pﬁte rieqﬁir-ed under section 74 to be referred to the

Central Registrar; and

(d) anv matter concerning the winding up and the dissolution
of a multi-State co-operative society.

(2) While a multi-State _éo-_o_perativ_e society is being wound up, no

TR ERY

‘Bar .of

- jurisdice

tion of
courts,

suit or other legal proceedings relating to the business of such society

.shall be proceeded with or instituted against' the liquidator or

against the society or any member. thereof, except by leave of the

Central Registrar and subject to such terms and conditions as he may

b GERa BRMER L RS0

]

(3) Save ag otherwise prbvi»ded in this Act, no decision or order made '

under’ this Act shall be questioned in any court.

106. (1) In exercising the functions conf_efréd on him by 'or'ilnder

“this Act, the Central Registrar, or any other person deciding a dispute
under section. 76 and the liquidator of a multi-State ‘co-operative saciety

(@) summoning and “enforcing the attendance of anv  person
- and examining him on oath;

- (b) requiring the discovery and production of any document:
- (¢) proof of facts by afﬁdavits: and .
(d) issuing commissions for examination Of witnesses.

(2) In the case of an affidavit, any officer appointed by the Central
Registrar, or any other person deciding a dis

’Powers:

" of civil

court.

- and a person entitled to audit, inspect or hold an inouiry under this Act.
- .shall have all the powers of a civil court, while trying a suit; under the
Code of Civil Procedure, 1908, in respect of the following matters,

- namely:— : 3 L S

: _ pute or the liquidator, as

- the case may be, may administer oath to the "deponent.
th
authority or against any other person, in respect of an

faith' done or purporting to have been done under this Act.

108. (1) Notwithstanding anything contained to the contrary in .an_V

- law relating to co-operative societies in force in 4 State, a multi-State

co-operative society, not being co-operative bank, may open branches
or places of business in any place in India, : - ‘

107. No suit,'pr'os'ecution or other legal prdéeedings shall lie against
e Central Registrar or any person subordinate to him or acting on his

ything in good .

Indem-
nity. '

Opening of
branches,
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(2) Where @ multlaState co-operative * society opens 'bra:nches or

places of business in any State under sub-section (1), the Registrar of

Co-operative Societies in such State shall not exercise any jurisdiction
in relation to such branches or places of business nor shall call for any

returns or information therefrom :

109. (1) The Central Government may, by notlﬁcatlon. make rules.

to carry out the provisions of this Act.

'(2) In particular, and without prejudice to the generahty of the

foregoing power, such rules may provide for all or any of the followmg

~matters, namely: —

-t

‘(i) the form to be used, the particulars to be given and the

conditioris to be complied with in the making of applications under .
" section 6 for the registration of a multi-State co-operative society .

and the procedure in the matter of such applications;

(#) the number of the applicants and the manner in which the .
order of refusal to register a multi-State co-operative society and

- its bye-laws shall be communicated under sub-section (2) of section

7

(i) the manner in Wthh the order of re'fusal to- register any" '
amendment of the bye-laws. shall be communicated . under . sub-

. sectlon (4) of section 9 and section 18;

‘(iv) the procedure and ‘conditions for change in the extent of
the liability of a- multi—State co-operatlve soc1ety under section 13;

(v) the matters in respect of which a multl-State co-operative
society may make bye-laws and the procedure to be followed
in making, altering and abrogating bye-laws under section 9 or
section 18 and the conditions to be sat1sﬁed‘ pnor to such making,
alteration or abrogation; : :

(vi) the conditions to be complied with under sectlon 19 by

" '+ persons applymg for admigsion as members, for the election and

admission of members and the payment to be made and the interest

. to be acquired before the exercise of the right of membership;

(vii) the number of individuals who may be admitted as mem- : :
bers of the National Co-operative Union of India Limited, New

- De1h1 as required by section 19 and their qualifications;

(viit) the 'Nlthdrawal and expulsion of members and the pay-
ments, if any, to be made to memberg who wi thdraw or are exnel]ed
‘and the lighility of past members or the Psta’ces of deceased
membeyrs; .

" (iz) the votes of members as requlred by section 22;

(x) the maximum number of shares of a multi-State co-

operative society which may, subject to the prov151ons of section 24,
be held by a member;

(xi) the constitution and powers of a smaller body representmg

" the general body under section 29; : .
(xil) general meeting of the members under séctlbn 30, the
period within which such meeting be called and the procedure at
such meetings and the powers to be exercised by such meetings; =
(xiit) the proportion of individuals and miuilti-State co-operative

~ societies in the constitution of the board of- dlrectors_ and the general. :

body under section 32

R
i



oF 1984‘] | Muit‘i-‘.S“taie‘ Co-operative §o‘cie‘ties I 453

(xiv) the election of members of the boards u.nder section 35
and nomination of mernbers to such boards under section 44,
the appointment or election of officers and the powers to be

exercised and the duties to be performed by the boards and other
ofﬁce,rs :

(xv) the restrictions and conditions subject to which honora--
rium ‘may be paid under section 38 to the elected chairman or
* president .of the board of directors for services rendered;

) (xvi) the addltionzﬂ measures and acts which may be taken or,-
as the case may be, done by the board under sectlon 42,

(xzm) the number of meetings of the board, the venue of such-

“purposes of sectmns 43 and 46

(xxviid) the appointment and ‘regulation of work entrus’eed to
persons replacing the board in pursuance of section 48;

‘(xi) the constitution of a body of persons under section 50 for

~ the preparation of a list of persons eligible for appointment to the

posts of Chief Executives and other management posts in national

co-operative societies and. the amount of the maximum pay*—soale-
;apphcable to such posts; -

~ (xx) the recrultment remunera’uon allowances and other
_ conditions of service of officers and. other employees of national co-
operative societies -under section 50; :

, (a':ci) prohibiﬁng a multi-State ‘co-op‘erati've society from elect-
. ing a defaulting member, or a representative of defaultmg member-
- society, on its - beard; '

(xxii) the returns to be submitted by a multi-State co-operatlve ~
soc1ety to the Central Registrar, the persons by whom and the form
‘in ‘which such returns shall be’ 'submitted and in case of failure to

- submit any such returns, the levy of expenses of preparing it;

(it the persons by whom and the form in which coples of.
entries in books of multi-State co-operative societies may be certified

~ under section 56 and the charges to be levied for the supply of such
~ copies;

(xxiv) the terms and cohditions on which the Central Govern- -

- ment may make share-capital contribution or give financial or other
assistance to multi-State co-operative societies under section 59 and

the terms and conditions on which the Central Government may

guarantee the payment of the principal or interest on debentures

issued by multi-State co-operative -societies or loans or deposits
“raised by them; - : ' '

(acmv) the procedure to be followed -in proceedmgs before the
Central Registrar or other persons deciding disputes inctuding the .
appointment of a guardian for a.party to the dispute who is a minor
‘or who, by reason of unsoundness of mind- or mental infirmity, is
. incapable of protectlng his 1nterests and the levy of expenses

' ‘relating. to such proceedmgs O
o

meetings and the number of ~committees or sub-committees for =
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(xxvi) the mode in which the value of a deceased memberl
share or interest shall be ascertained and the nomination of a person

‘to whom such share or interest may be paid or transferred,

(xxvii) the payment‘s to be made and conditiong to be complied
with' by members applying for loans, the period for which any loans
may be made and the maximum arhount ‘which may be lent to any
members; :

1

(xxviii) the formation ‘and maintenance of reserve funds and .
other funds under section 61 and the objects to which such funds

-may be applied, and the investment of any funds under the control

of a multi-State co-operative society. under secuon 62;

(xxix) the conditions under which proﬁts may be dlstrlbuted
under section 61 to the members of a multi-State co-operative society

and the maximum rate of dividend Wthh may be pald by muLtl-
State co-operative societies;

(xxx) the prohibitions and restrictions su'biect to which multi-
State co-operative societies may, under section 65, transact busmess
with persons who are hot members;

(xxxi) the accounts and books to be kept by a multi-State co- .
operative society and the audit of such accounts and the charges, if
any, to be made for such audit under section 67 and the periodical
publication of a balance-sheet showing the assets and 11ab111t1eb of
a multl—State co-operative society;.

(xxmz) the -calculation and’ writing- of‘f of bad debts by multi

- - State co-operative societies;

(cxaiii) the appolntment of persons for settlement of disputes
under section 76; ‘ ‘

(vxxw) the procedure to be followed by a 11qu1dator appomted

~under section 80 in respect of provisions of séection 81;

(xxxv) the manmner in which the surplus assets may be divided

" amongst the members of the multl-State co-operatlve society under

section 82;

_(xxxm) the procedure for execution of decisions under- section
85;

(xxxvit) the procedure to be followed in presenting and dispos-
ing of appeals under section 80;

(xxzviii) the issue and serwce of processes and for . proof of -

service thereof; -

(xxxix) the manner of eﬁe\.tmg attachment
(xl) the ‘custody,
ment,

(xli) the mVesti'gatio'n of claims by persons other than the
defaulter to any right or interest in the attached property, and the

preservation and sale of prOperty under attach

‘postponement of sale pendmg such investigation;

(xli) the immediate sale of perishable articles;

(:zclm) the mspectlon of documents in-the office of -the Central

Registrar or of any other officer or authonty and the levy of fees
' tor granting cemﬁed coples of the same;
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. {xliv) the manmer in which funds may be raised by a multi-State
“eo-operative society or a class of muilti-State co-operative societies

by means of shares or debentures or otherwise and the quantum of
funds so raised; '

(xxlv) the procedufe under - section 95 for reconstitution and re-
organisation of societies which become multi-State co-operative
socleties consequent on reorganisation of a State;

{xlvi) the method of communicating or publishing any  decision

or order required to be communicated or published under this Act or
the rules; :

(xlvii) the manner and the periodicity of returns of pending
cases of registration of multi-State co-operative societies and amend-

ments of bye-laws to be sent by the Central Registrar to the Central
Government;

(.'x:lvm) any other matter which is *requlred to be, or may be,

plescrlbed i

(3) Every rule made under thls sectmn shall be laid, as soon as may

~be after it is made, before each House of Parliament, while it is im

session, for a total period of thirty; days which may be comprised in
one session or in two or more successive sessions, and ¢, before the

- expiry of the session immediately following ‘the session or the successive

sessions aforesaid, both Houses agree in making any modification, to the
rule or both Houses agree that the rule should mnot be made, the rule
shall thereafter have effect only in such modified form or be of no -effect,

as the case may be; so, however, that any such modification or annulment

-shall be without pre]u(hce to the val1d1ty of a.nythmg previously done
nder that rule.

110.: The Multl umt Co operatlve Soc1et1es Act, 1942, is hereby
Penealed ‘ ' o

THE FIRST SCHEDULE
[See section 3 ()] '

Co-operative principles

_ 1. Membership ef a multi-State co-operative society (hereafter in this ;
- Schedule referred to as the society) should be voluntary and open,

without any soeial, political, or rehglous dlscrlmmatl'd,n, fo all persens

who ¢an make use of its services,

2. In a saciety other than that Wlth institutional membership, indivi-
dual member should enjoy equa] rights of Votmg—-one member -one

,\mte S X . o

3 (z) Surplus or savings, if any, arising out of the operations of the

society helong to the sgeiety as a whole, and no mdl\ndua] member has
a claim to the surplus.

57 Liaw-—"

- Repeal
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m) The surpLus should be utlhsed for all or any of the followlng pug= |
poses, namely:—

{a} providing for development of the business of. the soc1eﬁy,
%}3) providing services for the commen en;oyment of members;

ic) distribution among the members in proportmn to their trang-
actions with the society, ,

4. The society should undertake education of its members, office-
bearerg-and employees and the general pubhc regardlng the pl‘lnclpleb

" and practice of co-operation.

5. The scciety should actively comopelate in every practmal Wdy‘ Wlth

other co-operative societies at local, national or international 1eve1s

‘6. The share capital of a society ghall receive stnctly Ilmxted rate of

‘ 1n‘terest (that is to say, dividend).

7 The affairs of a society should be administered. by the management B

_in accordance with democratically expressed will of the members.

8. The management of the soci_ety' ‘is accouatable to its own- members;

. THE SECOND SCHERULE
[See sections 3 (in) and . 104}!

List of national coeoperaﬁve societies

1. Nanonal Co- operatwe Land Deve%pmem Banks Federatlon Limited,

- Hyderabad

2 Nat1ona1 Federatlon of State Co-opera‘twe Banks Limited, Bombay
3. National Co- Operatlve Union of India mm1ted New Delhi,

4, National Agricultural Co-operatlve Marketmg Federation of Incha'
Limited, New Delhi. A

5. National Co- operahve Consumers Federatlon of India L1m1ted New

6. Natlonal Federatlon of Co- operatlve Sugar Factorles lelted New
Delhi. o

7. Natmnal Federation of Industrlal Co- operat1ves L1m1ted New
Delhi. :

8. National Co-operative Housing Federation Limited New Delhi ‘
9. Indian Farmersy’ Ferhhser Co-operative anted New Delh1
10. All India Federatlon of Co—

1 oper_a.tlve Spmnlng Mills Limit
" Bombay, . el

11. All India Industrlal Co-»opera'mve Banks’ Federation Limited
Bangalore ‘ Lot
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12. Nat! mal Co- operathe Dan'y Federatlon of Indla lel’aed NBW‘.-
Delhi. : '
13. Petroin. - Co- operatlve Limited, New Delhi.

- 14, Nationa, Heavy Eng‘meemng Co- operatlve Limited, New Delhi,

15. The All India Handloom Fabrics Marketmg Co~operat1ve Soelety
Limited, - Bombay

16. The National Federation of Urban Co-eperanve Banks and Cred1t .
Societies Limited, New ‘Delhi.

‘17. Krishak Bharah Co-operatlve lelted New Delhi.

18. Natlonal Federatlon of Fishermers Co-operatlve L1m1ted Bombay

19. Natlonal Federatmn ‘ of/._Labour Co-operatives Limited, New -
Pelhi. , . o 7 - . o .
AII'ZO(:1 Natio_nal Co-operat_ivé Tobaccb - Growers’ 'Federation Limited,




